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SUBJECT: STATUS REPORT ON ACTION PLAN ON NOISE MANAGEMENT IN 
INDIA 

REFERENCE: OA NO. 681 OF 2018 BEFORE NGT IN THE MATTER OF NEWS 
ITEM PUBLISHED IN "THE TIMES or INDIA" AUTHORED BY 
SHRI VISHW A MOHAN TITLED "NCAP WITH MULTIPLE 
TIMELINES TO CLEAN AIR IN 102 CITIES TO BE RELEASED 
AROUND AUGUST 15" 

1.0 BACKGROUND 
Hon'ble National Green Tribunal vides its order dated 15.11.2019 in above said 
matter directed CPCB as follows: 

Direction - XI: Remedial action for control of noise pollution including 
procurement of monitoring devices and installation of Noise Limiters 

A. With regard to direction No. (XI), the States/U'Ts have not furnished 
the compliance reports. Let the same be complied with and report 
furnished to CPCB by 31.03.2020. CPCB may furnish a 
comprehensive report to this Tribunal. If the said direction is not 
complied with, the defaulting States/UTs will be liable to pay 
compensation @ Rs. 2 lakhs per month which may be collected by 
the CPCB and recovered from the salary of the concerned Heads of 
the Departments. 

B. Procurement of requisite equipments may preferably be through 
Government Ei-marketing (GeM) Portal of Govt. of India. CPCB 
1nay take steps to have standards/specifications and 
accredited/reputed vendors notified on the said portal. CEO, Gel\.1, 
may also take necessary steps in the matter. 

2.0 COMPLIANCE MADE BY CPCB 
In compliance to directions of NGT,. CPCB vide letter dated 03/01/2020 requested 
Chief Secretaries of all States/UTs to submit their respective action plans as per 
directions dated 15.03.2019 and 15.11.2019. Copy of letter enclosed at Annexure­ 
I. Accordingly, action plans are received from 23 States/UTs (Andhra Pradesh, 
Assam, Chhattisgarh, Chandigarh, Dadra & Nagar Haveli and Daman & Diu, 
Delhi, Jammu and Kashmir Gujarat, Goa, Haryana, Himachal Pradesh, Kerala, 
Karnataka, Madhya Pradesh, Meghalaya, Manipur, Odisha, Puducherry, Punjab, 
Tamil Nadu, Telangana, Tripura, West Bengal). 

Remaining 12 States / UTs namely Arunachal Pradesh, Bihar. Goa, Jharkhand, 
Rajasthan, Mizoram, Sikkim, Uttar Pradesh, Uttarakhand, Nagaland, 
Lakshadweep, Andaman & Nicobar have not submitted any action plan to CPCB. 



CPCB vide letter dated 14.07.2020 has informed 14 States / UTs to pay 
Environmental Compensation from April, 2020 onwards in compliance to 
directions of Hon'ble NGT. Copy of letter is attached as Annexure-Il. 

2.1 Compliance of directions related to procurement of equipment through GeM 
1. Central Pollution Control Board vide letter dated 03.01.2020 invited officials of 

Government E Marketing (GeM) to comply with directions of Hon'ble NGT. 
Accordingly, meeting was convened for discussion on the matter on 
13.01.2020. 

11. As per follow up of the meeting held on13.01.2020, CPCB provided additional 
specification of sound Level meter along with list of reputed vendors for 
updating on GeM portal vide letter dated 08.05.2020. Copy of letter is attached 
as Annexure- III 

m. GeM vide email dated 12/05/2020 has informed that it has updated the 
specification of sound level meter and reputed vendors list on GeM portal. 
Copy enclosed at Annexure-TV. 

3.0 GAP ANALYSIS 
As per Hon'ble NGT Directions dated 15.03.2019 and 15.11.2019, action Plans 
submitted by States/UTs are analysed based on following action points: 

1. Noise level monitoring in conjunction with Police Department and initiation 
of remedial actions. 

11. Police Departments of all the States/UTs may obtain Noise monitoring 
devices within a period of three months. 

111. Police Department of all the State/UTs may train their staff regarding use 
of such devices. 

1v. Police Department of all the State/UTs may develop robust protocol for 
taking appropriate action against defaulters. 

v. Use of Sound Limiter(s) in all sound systems/ public address systems for 
effective control of Noise Pollution. 

Accordingly, action plans submitted by 23 States / UTs were assessed for their 
adequacy in addressing above-mentioned action points. Detail assessment of 
action plans is attached as Annexure-V, Major observations based on the 
assessment are as follows: 

1. 03 States (Delhi. Tripura, "\A/est Bengal) have addressed all the five action points 
as listed above in their action plan. 



11. 18 States/UTs (Andhra Pradesh, Assam, Chhattisgarh, Chandigarh, Daman 
and Diu & Dadra and Nagar Haveli, Gujarat, Himachal Pradesh, Jammu and 
Kashmir, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Meghalaya, 
Manipur, Odisha, Pondicherry, Tamil Nadu, Telangana) have partially 
addressed above- listed action points in their action plan. 

111. 02 States (Punjab and Haryana) have submitted letters without any action plan. 

4.0 RECOMMENDATIONS 
Environment Compensation of Rs 2 Lacs / month from 31st March, 2020 onwards 
till date may be levied on the following States/UTs: 

a) Arunachal Pradesh, Bihar, Goa, Jharkhand, Rajasthan, Mizoram, Sikkim, Uttar 
Pradesh, Uttrakhand, Nagaland, Lakshadweep, Andaman & Nicobar. These 12 
States / UTs have not submitted any information. 

b) Punjab and Haryana. These 2 States have submitted letters without any action 
plan. 
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SPEED POST 

January 03, 2020 

To 

The Chief Secretary 

All States/UTs 

Subject: Hon'ble NGT'~ directions in O.A No. 681/2018 with O.A No. 10/2019 titled as 
News· item published in "The Times of India" Authored by Shri Vishwa 
Mohan "NCAP with multiple timelines to clean air in 102 cities to be released 
around August 15". 

Sir/Madam, 

Hon'ble National Green Tribunal vide Order dated 15.03.2019 (Copy enclosed) 

directed States/Union Territories to prepare action plans on following issues: 

Para 14 (Page No. 10): 

(i) Arrangement of the noise monitoring devices by the Police Departments of 

all the States/UTs within a period of three months. 

(ii) Initiation of the Police Department of all the States/UTs to train their staff 

regarding the use of such devices and 

(iii) Development of a robust protocol for taking appropriate action against the 

defaulters. 

Further, Hon'ble NGT vide Order dated 06.08.2019 (Copy enclosed) in the above 

matter directed as follows: 

Direction XI (Page No. 20): 

Pageiot 2 
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"Noise Limiters need to be installed on potential noise polluting devices, including 

retrofitting the existing devices. Appropriate directions be issued by the ·States/UTs 

within three months in the same manner as directed by this Tribunal for Delhi vide 

order dated 01.08.2019 in O.A. No. 519/2016, Hardeep Singh & Ors. vs SDMC & 

Ors." 

Considering above directions, Hon'ble NGT vide Order dated 20.11.2019 directed as 

follows (Copy enclosed): 

Para 21 (Page No. 19}: 

"With regard to direction No. (XI), the States/UTs have not furnished the 

compliance reports. Let the same be complied with and report furnished to CPCB by 

31.03.2020. CPCB may furnish a comprehensive report 'to this Tribunal. If the said 

direction is not complied with, the defaulting States/UTs will be liable to pay 

compensation @ Rs. 2 lakhs per month which may be collected by the CPCB and 

recovered from the salartJ of the concerned Heads of the Departments." 

In this regard, it is requested to submit the action taken report in compliance to 

Hon'ble NGT's directions dated 15.03.2019, 06.08.2019 and 20.11.2019 to CPCB before 

15.03.2019 so that consolidated status may be filed before the Hon'ble NGT. 

Encl.: As above 
Yours faithfully, 

[~Sinha] 
Divisional Head, UPC-I Division 

&/t 
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Address of All Chief Secretary, States & UTs 

1. The Chief Secretary i 

Government of Andhra Pradesh 
Secretariat, Velagapudi, 
Guntur-522238 

2. The Chief Secretary 
Government of Arunachal Pradesh 
Civil Secretariat, 
Itanagar-791111 

3. The Chief Secretary 
Government of Assam 
Assam Sachivalaya Complex, 
Dispur, Guwahati-781006 

4. The Chief Secretary 
Government of Bihar 
Main Secretariat, Patna, 
Bihar - 800015 

5. The Chief Secretary, 
Government of Chhattisgarh 
D.K.S. Bhawan, Mantralaya, 
Raipur, Chhattisgarh - 492001 

6. The Chief Secretary, 
Government of Goa 
Secretariat, Panjim, Goa-403001 

7. The Chief Secretary, 
Government of Gujarat, 
5th Floor, Block No. 1, 
Sardar Bhavan Sachivalaya, 
Gandhinagar - 382010, Gujarat 

8. The Chief Secretary 
Government of Haryana, 
4th Floor, Haryana Civil Secretariat, 
Sector-1, Chandigarh - 160019 

9. The Chief Secretary, 
Government of Himachal Pradesh 
201 B, Ellerslie Building, 
Himachal Pradesh Government Secretariat, 
Shimla - 171002, Himachal Pradesh, INDIA 

10. The Chief Secretary 
Government of Jammu And Kashmir 
Jammu & Kashmir 
Srinagar Office : Civil Secretariat, 
Srinagar - 190 001 

© 



11. The Chief Secretary 
Govt. of Jharkhand 
1st Floor, Project Building, 
Dhurwa, Ranchi- 834004 

12. The Chief Secretary 
Government of Karnataka 
Room No.320, 3rd Floor, 
Vidhana Soudha, 
Bangalore-560 001 

13. The Chief Secretary 
Government of Kerala 
Government Secretariat, 
Thiruvananthapuram-695 001, Kerala 

14. The Chief Secretary 
Government of Madhya Pradesh 
MP Mantralaya Vallabh Bhawan, 
Bhopal - 462004 
Madhya Pradesh 

15. The Chief Secretary 
Government of Maharashtra 
Mantralaya, Madam Cama Road, 
Nariman Point, Mumbai - 400032 

16. The Chief Secretary, 
Government of Manipur 
Sou th Block, Old Secretariat 
Mani pur-795001 

17. The Chief Secretary, 
Government of Meghalaya 
Main Secretariat Building Rilang Building, 
Room No. 321 Meghalaya Secretariat, 
Shillong - 793001 

18. The Chief Secretary, 
Government of Mizoram 
Civil Secretariat, 
Aizawl - 796001 

19. The Chief Secretary, 
Government of Nagaland 
Nagaland Civil Secretariat, 
Kohima- 797004 

20. The Chief Secretary, 
Government of Orissa 
Odisha Secretariat, 
Bhubaneswar-751001 



21. The Chief Secretary 
Government of Punjab 
Room No. 28, 6th Floor, 
Punjab Civil Secretariat, 
Chandigarh-160001 

22. The Chief Secretary, 
Government of Rajasthan 
Secretariat, Jaipur, 
Rajas than - 302 005 

23. The Chief Secretary 
Government of Sikkim 
New Secretariat, Gangtok- 737101 

24. The Chief Secretary 
Government of Tamil Nadu 
Public Department Secretariat, 
Chennai 600 009 

25. The Chief Secretary, 
Government of Tripura 
New Secretariat Complex, PO: Secretariat-799010, 
Agartala, West Tripura 

26. The Chief Secretary 
Government of Uttar Pradesh 
1st Floor, Room No. 110 Lalbahadur Sastri Bhawan 
Uttar Pradesh Secretariat, 
Lucknow-226001 

27. The Chief Secretary 
Government of Uttarakhand 
4 Subhash Road, Uttarakhand Secretariat 
Dehradun - 248001 
Uttarakhand 

28. The Chief Secretary 
Government of West Bengal 
"NABANNA" HRBC Building, 325, 
Sarat Chatterjee Road, 
Howrah - 711102 

29. The Chief Secretary 
Government of Andaman & Nicobar 
Andaman and Nicobar Administration, 
Secretariat, Port Blair, Andaman - 744 101 ·, 

30. The Administrator 
Government of Chandigarh 
Raj Bhavan, Sector 6, 
Chandigarh - 160019, India 

.... 
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31. The Administrator 
Daman &Diu 
Secretariat, Moti, Daman - 396220 

32. The Chief Secretary 
Government of Delhi 
5th Level, Secretariat, LP. Estate, 
New Delhi - 110002 

33. Administrator of U.T. of Lakshadweep 
Government of Lakshadweep 
Lakshadweep Admn, 
Kawaratti - 682555 

34. The Chief Secretary 
Government of Puducherry 
Chief Secretariat, Gaubert Avenue, 
Puducherry - 605001 

35. The Administrator 
Govt. Of Dadra & Nagar Haveli 
Secretariat, Moti Silvassa - 396220 

36. The Chief Secretary 
Govt. of Telangana, 
1st Floor, D-Block Telangana 
Secretariat, Hyderabad 

® 
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Office Copy 

No. A-19014/50/2020-UPC-I 

To: 

July 14, 2020 

The Principal Secretary 
Department of Environment 
(Arunarhal Pradesh, Biha r, Goa, Haryana. J hark hand, Rajasthan, M izora 111, Punja h, 
Sikkim, Uttar Pradesh, Uttrakhand, Nagaland. Lakshadwrx-p and Andaman & Nicobar 
Islands) 

Subject: Hon'ble NGT's directions dated 15.11.2019 in O.A no. 681/ 2018 titled as News Item 
published in "The Time of India" Authored by Shri Vishwa Mohan "NCAP with 
multiple time lines to clean air in 102 cities to be released around August 15" 

Reference: This Office letter no. A-19014/50/2020-UPC-I dated 03/01/2020 
Sir, 

TI1is has reference to Hon'ble National Green Tribunal Order dated 15.11.2019 in above 
said matter with following directions to CPCB: 

Direction - Xi: Remedial action for control of noise pollution including procurement of 
monitoring devices and installation of Noise Limiters 

With regard to direction No. (Xl), the States/UTs have not furnished the compliance reports. 
Let the same be complied with and report furnished to CPCB bt; 31.03.2020. CPCB maufurnish 
a comprehensive report to this Tribunal. If the said direction is 110/ complied 1uit!t, lite 1h:ft111/ti11;_s 
StatesjUTs will be liable to pay compensaiion is Rs. 2 laklts per month which m/.ly be collected 
by the CPCB and recooeredfrom the salary of the concerned Heads of the Departments. 

In this regard, it is to inform that CPCB has so far not received action plan for the Slate/ 
UT of.. ...... and therefore is liable to pay Environment Compensation of Rs 2 Lacs/ month from 
month of April 2020 onwards, in compliance Lo above directions. Arrord ingly, it is requested that 
Environment Compensation may please he deposited in LhP following Bank Account of CPCB: 

Name of Bank: Union Bank of India, 
Beneficiary Name: CPCB-NGT-EC75, 
Account no. 523702010009078, IFSC code: UBIN0553271. 

Yours faithfully 

/ 
Copy to: 

The Member Secretary, SPCB/ PCC : For information please 

[Prashant Gargava] 
Member Secretary 

~ 
[Prashant Gargava] 

n ru n1f' ,n 



List of Principal Secretary and Member Secretary 

- -- .. ··-·· 
31. No. State/UT Address 
1 Andaman & Nicobar The Principal Chief Conservator of Forests 

Islands Department of Environment ,_ 
Office of the Principal Chief Conservator of Forest 
Haddo, Port Blair, A & N Islands 

2 Arunachal Pradesh Principal Secretary 
Department of Forest 
Govt. of Arunachal Pradesh - 
Civil Secretariat, Itanagar - 791111 

3 Bihar Principal Secretary 
Environment, Forest & Climate Change Department 
Govt. Of Bihar 
SichaiBhawan, Patna - 15 

4 Goa The Director/Jt. Secretary, 
Department of Environment& Climate Change (DoE&CC) 
1st Floor, PanditDeendayalUpadhayBhavan, 
Behind PundalikDevasthan, Near Sanjay School, 
Porvorim, Bardez - Goa 403 521 - 

5 Haryana The Director 
Department of Environment & Climate Change, Haryana 
SCO 1-3, Sec 17- D ,Chandigarh 

6 Jharkhand The Member Secretary 
Jharkhand State Pollution Control Board, - 
T.A. Bldg. HEC, 
P.O. Dhurwa, 
Ranchi, Jharkhand - 834004 

7 Lakshadweep Principal Secretary Departments of Environment & Forest 
UT Lakshadweep - 
1st Floor, ParyavaranBhavan, U.T.of Lakshadweep, Kavaratti 

8 Rajas than Principal Secretary 
Department of Environment 
Govt. of Rajasthan 
Room No. 2202, Main Building 
Government Secretariat 
Jaipur, Rajasthan 

9 Mizoram The Principal Secretary 
Department of Environment, Forest & Climate Change, 
Government of Mizoram, 
Secretariat, Aizawl- 796001 

10 Nagaland Principal Secretary 
Department of Environment, Forests and Climate Change 
Govt. Of Nagaland 
Nagaland Forest Department 
Forest Colony, Kohima, Nagaland 797002 

11 Punjab 
Principal Secretary 
Department of Science, Technology & Environment 
Govt. of Punjab 

e 



-~ 
.. Plot No. D-241, Industrial Area, 7 Phase - SB, Sector - 74, Mohali -160071 
12 Sikkim Principal Secretary 

Forests, Environment & Wildlife Management Department 
Government of Sikkim 
Forest Secretariat 
Deorali, Gangtok, East Sikkim - 737102 

13 Uttar Pradesh Principal Secretary 
Environment, Forest and Climate Change Department 
Govt. of Uttar Pradesh 
17, RanaPratap Marg, Narhi, Civil Lines, Lucknow, Uttar Pradesh 
226001 

14 Uttrakhand The Member Secretary 
Uttarakhand State Pollution Control Board 
Gaura Devi Bhawan, 46 B IT Park Sahastradhara, 
Dehradun, Uttarakhand- 248001 

® 
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MINISTRY OF ENVIRONMENT. FOREST & CLIMATE CHANGE GOVT. OF INDIA 

May 8, 2020 

The Chief Executive Officer 
Government of £-Marketing 
Jeevan Tara Building 
2nd Floor Parliament Street, 
New Delhi-110001 

Subject: Hon'ble NGT's directions in O.A No. 681/2018 with O.A No. 10/2019 titled as 
News item published in "The Times of India" Authored by Shri Vishwa Mohan 
"NCAP with multiple timelines to dean air in 102 cities to he released around 
August 15". 

Reference CPCB letter F. No. A-19014/50/09-UPC-I dated 03/01/2020 

Sir, 
This has reference to the meeting held in Central Pollution Control Board on 13.0'l.2020 

regarding procurement of sound level meter through Covomrnont E-t'-.1arkding(GeM) on 

above said matter. 
In view of above, the specifications of SLM provided by GeM were examined and it is 

recommended that following points may be incorporated in the specification. 
d. Group: Storage 

In built memory should be adequate to store atleast Shrs data 
e. Group: Software 

Software should produce report only in Non-Tempexable format. The software 
should have the provision to format the report as per requirement. 

f. Specification of Calibrator as given below may be incorporated: 
• Level(dB): Dual range-94 dB and l'J4dB 
• Frequency: lkhz 
• Accuracy: +- 0.3Db 
• Calibrator should have traceability/ certificate from authorized Independent 
and Accredited Lab according to the IEC6 I 6724: 2013 Acoustic standards 

Further, the list of vendors with whom CPCB has interacted is placed at Annexure-1. This 
is for your information and further necessary action please. 

Encl.: As above 
Yours faithfully, 

~ 
[Divya Sinha] 

Divisional Head, UPC-I Division 

'-q~ 'i:rcR' ~ 3~ -.:rTT, ~-110032 ·.., 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

~'lTf(VTel : 43102030. 22305792. ~c;p::11g2.1website : www.coclJ.nic.in 
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Gmail - Fwd: Hon'ble NGT's directions in O.A No. 6b1/2018 with O.A No. 10/2019: ATR: Sound Level Meter/Noise Level Meter(So.-:-' 

.Gmail Vishal Gandhi <vishalcpcb@gmail.com> 

Fwd: Hon'ble NGT's directions in O.A No. 681/2018 with O.A No. 10/2019: ATR: 
Sound Level Meter/Noise Level Meter(Sound measuring apparatus or decibel meter) 
1 message 

SK Jain <sk.jain74@gem.gov.in> Tue, May 12, 2020 at 1:06 PM 
To: PARITOSH SINGHAL <paritosh.singhal@gem.gov.in>, Ashish Kaistha <head.sellerorg@gem.gov.in> 
Cc: N NARAYANAN <pstoceo@gem.gov.in>, HR SHARMA <hrs.aceo@gem.gov.in>, "UPC 1 Division, CPCB" 
<upc1.cpcb@gov.in>, vishalcpcb@gmail.com 

Sir 

1) Ref to the trailing mail and the CPCB letter attached, the necessary up gradation/ tweaking in the existing product 
category of "Sound Level Meter/Noise Level Meter(Sound 
measuring apparatus or decibel meter)" has been made. The copy of upgraded TP is also attached for ready referance pl. 

2)@ "Ashish Kaistha" <head.sellerorg@gem.gov.in>; is requested to kindly taken/a in respect of onboarding of sellers as 
per details provided by CPCB in their letter attached pl 

From: kumarbhim2012@gmail.com 
To: "SK Jain" <sk.jain74@gem.gov.in> 
Sent: Saturday, May 9, 2020 2:51 :48 PM 
Subject: Re: Hon'ble NGT's directions in O.A No. 681/2018 with O.A No. 10/2019 

Dear Sir, 

The request for addition of new LO Vs in category - Sound Level Meter/Noise Level Meter (Sound measuring 
apparatus or decibel meter) has been examined. 

I have comments in below table. 

Submitted for kind approval to enable to make changes in the CMS please. 

Parameter These values may be consider for addition.-Remark Remark (DCEO-SKJ) 
(Bhim Kumar) 

Accessories Calibrator having :- 
I ) Calibrator Level(dB) (Dual range-94 dB and 
114dB) 
2) Calibrator Frequency(lkhz) 
3) Calibrator Accuracy(+- 0.3Db) 
4) Calibrator should have 
traceability/ certificate from authorized 
Independent and Accredited Lab according to 
the IEC616724: 2013 Acoustic standards 

Inbuilt Data In built memory should be adequate to store atleast 8hrs 
Storage data 
Software Produce report only in Non-Temperable format. the 
Features provision to format the report as per requirement. 

From: "PARITOSH SINGHAL" <paritosh.singhal@gem.gov.in> 
To: "SK Jain" <sk.jain74@gem.gov.in> ® 

https://mail.google.com/mail/u/0?ik=6d0668364a&view=pt&search=all&permthid=thread-f%3A 1666469368184367993&simpl=msg-f%3A 1666469... 1 /3 



7/15/2020 GmaiI ·· Fwd Hon'ble NGTs directions in 0.A Ne. 681/2018 with O.A No. 'i0/2019: ATR Sound Level Meter/Noise Level Meter(So .. 

Cc: "Talleen Kumar" <ceo-gern@gov.in>, "UPC 1 Division, CPCB" <upc1.cpcb@rc1ov.in>, visha!cpcb@grna1!.com 
Sent: Friday, May 8, 2020 3:31: 11 PM 
Subject: Fwd: Hon'bie NGT's directions in O.A No. 681/2018 with O.A No. 10/2019 

Dear Jain, 

Please examine the reply given by CPCB and take necessary action to address the issue. 

~ ~ 
(3-fCR ~ cfil4cfil{I 31~) .;, 

Paritosh Singha! (Addi. CEO) 

~ , GeM 

From: "UPC 1 Division, CPCB" <upc1.cpcb@gov.in> 
To: "Talleen Kumar" <r,eo-gem@gov.in> 
Cc: "PARITOSH SINGHAL" <Daritosh.s;nghal@gern.gov.in>, vish::i!cpct:J@g111ail.com 
Sent: Friday, May 8, 2020 3:22:51 PM 
Subject: Hon'ble r\JGT's directions in O.A No. 681/2013 with O.A No. 10/2019 

Sir, 
This has reference to the meeting held in Central Pollution Control Board on 13.01.2020 

regarding procurement of sound level meter through Government E-Marketing(GeM) on above 
said matter". 

In view of above, the specifications of SLM provided by GeM were examined and it is 
recommended that following points n:.ay b:2 incorporated m the specification. 
a. Group: Storage 
In built memory should be adequate to store atleast 8hrs data 
b. Group: Software · 
Software should produce report only in Non-Ternperable format. The software should have the 
provision to format the report as per requirement. 
c. Specification of Calibrator as given below may be incorporated: 
• Level(dB): Dual range-94 dB and 114dB 
• Frequency: lkhz 
• Accuracy: +- 0.3Db 
• Calibrator should have traceability/ certificate from authorized Independent and Accredited Lab 
according to the IEC616724: 2013 Acoustic standards 

Further, the list of vendors with whom CPCB has interacted is placed at Annexure-I. This is for 
your information and further necessary action please. 

Yours faithfully 

Urban Pollution Control Division 
Central Pollution Control Board. 

/5$ YEAllSOF 
CU£HATI.NG 
THE MAHATMA . . 

"'Cleanl..,.. is next to Godliness" . 

@ 
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ANNEXURE-V 

ASSESSMENT OF ACTION PLAN: STATUS OF ACTION TAKEN BY VARIOUS 
STATES(UTS. 

1. Andhra Pradesh 

SI. 
No. 

NGT's 
Direction 
dated 

Direction content 

I 
Compliance 

1. NCT's 
Directions 
dated 
15.03.2019 

State PCBs may undertake- Wlwllwr Noist' 
Noise level monitoring in Monitoring 
conjunction with the Polin' I conducted hy SPCBs 
Department and take 1-(.,__Y_E_S~/'------N_o---'-) -1---- _ 

remedial action. Whether Police 
Department 
Engagrd in 
l\'l11nit<1rin1: (Yfc; / 
No) 

Yt'S 

No 

Total No of districts 
in which monitoring 

, undertaken '-----------1------------ 
1 Observations Andhra Pradesh PCB is 

ornaling real-Lime 
ois« monitoring I 

stations at 
Visakhapatnam (2Nost 
Vijayawada and 
Tirumala with one' <'dCh 

I sin. t' 2lll CPCR hc1-; 
sanctioned four real­ 
time Noise monitoring 
stations each to 
Visakhapatnarn and 
Vijayawada. 

03 

Police Departments of all 1 
I 

the States/ UTs may obtain 
the Noise monilori.ng 
devices within a period of 
three months. (2) 

Number 
LC'vt'I 
procured 

of Sound 
Mt->lt'r 

, Observations 

Proposal for 
Proru rorncnt of 
portable hand held 
devices ill six months 
(short term) and real­ 
time continuous onliru­ 
stationary dovices in 
oru: V<'clr(nwdium u-rrn) 
Quanufirauon of 
instru men L Lo bo 
procured for Pol in' 
department not 
planned 

11,e Police Department of TrainiM; Cond~t~lt_'l_l -'-----·- _·o_li:!_G~m~Lion__ _ 



! 
-- - 

-~ 

SL NGT's Direction content Compliance Status 

No. Direction 
dated ------ -- 

all the Stall'/ UTs may also Dl'Lc1ils ()f Tn-uninp, provided 
train their staff n"garding L ondu.ted 
the use of such devices. (3) 
The Police Department of Protocol developed Yes 
all the State/UTs may Details 1. Zoning of areas 2. 
develop a robust protocol PreStrirwd authority for 
for takinp, anpropr iatc- imp h -rru •nlc1 tion. '1, 

action against llw Lt'VY uf Penally 
defaulters. ( 4) --l. A wa fl'lll 'SS 

Programme on Noise 
Pollution 

Observations Protocol was not 
spl't·1fit· and no 

f)W\' ISlllll l1> add ft':C.'> 
issues of Pu hi it' 
Address system. 

2. NGT Use of Sound Limiter(s) in Have States/ UT No information 
direction all sound system I public issued Dinxtion 
dated address system for effective 1 (YES/ No) 
15.11.2019 control of Noise Pollution Observa lions --- ---- -- - - - 



2. ASSAM 

Sl. 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

(State PCBs may undertake Whether Noise Yes 
Noise level monitoring m Monitoring 
conjunction with the Police conducted by 
Department and take remedial SPCBs (YES/ No) 

1---------+-----------------j 
action. Whether Police No 

Department 
Engaged in 
Monitoring (YES 
/ No) 
Total No of 01 
districts in which 
monitoring 
undertaken 
Observations Monitoring being carried out 

by Assam Pollution Control 
Board on monthly basis since 
November, 2017 at 14 
locations m Guwahati. 
Proposal for establishment of 
Noise level monitoring 
stations as follows: 
• 4 continuous station in 

Guwahati in phase-1. 
• 1 continuous station in 

each district headquarter 
in phase II. 

Police Departments of all the umber of Sound 
States/UTs may obtain the Level Meter 
Noise monitoring devices procured 
within a period of three 
months. (2) 

Planning of Procurement of 
Sound level Meters (Model 
No. SLM-Type -1) - 
• 12 Nos. for PCBs and 
• 66 Nos for State Police 

Department 
Observations 

I 

I 

Following Time lines for 
procurement of sound level 
meter are mentioned : 
• Police Department (06 

months) and 
• Pollution Control Board 

(03 months) 



SI. NGT I Content of Direction i Compliance Status of Action Points 
No. Direction I ! 

r 

The Police Department of all ' Training Yes 
the State/UTs may aJso train Conducted 
their staff regarding the use of Details of Timeline of ,., months has :, 

I such devices. (3) Training been proposed for training to 

I 

conducted be provided to State Police 
personals and officers from 

I District Administration 
I The Police Department of all Protocol Yes 
I the State/UTs may develop a I developed 
robust protocol for takmg J Details Framework for prosecution 
appropriate action against the; and penal provisions by I 

1 

defaulters. (4) District Magistrate and 
preparation of guidelines for 
environmental compensation 
under polluter pay provision 
by Assam PCB is under 

I process. 
Observations 

2. NGT Use of Sound Limiter(s) in ail ! Have States/UT No information 
direction sound system / public address I . -1 n- . ' issw2u _1nectrnn 
dated system for effective control of I (YEC , ''-J \ i , - ,..:, / i o; 

f----· 15.11.2019 Noise Pollution I 01 servations 
--------- 



3. Chhattisgarh 

SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's State PCBs may undertake Whether Noise No 

Directions Noise level monitoring in Monitoring conducted 
dated conjunction with the Police by SPCBs (YES/ No) 
15.03.2019 Department and take Whether Police No 

remedial action. Department Engaged in 
Monitoring (YES/ No) 
Total No of districts in Not mentioned 
which monitoring 
undertaken 
Observations No Information on Noise 

monitoring 
Police Departments of all Number of Sound Level 469 number of sound level 
the States/UTs may obtain Meter procured meter procured by 
the Noise monitoring Observations Chhattisgarh Environment 
devices within a period of Conservation Board for 
three months. (2) Police Department 
The Police Department of Training Conducted Yes 
all the State/UTs may also Details of Training Training provided to 340 

I train their staff regarding conducted officials of Police 
I the use of such devices. (3) Department in 27 districts. 
The Police Department of Protocol developed No such protocol 
all the State/UTs may developed, however action 
develop a robust protocol being taken against 
for taking appropriate violation of Kolahal 
action against the Adhinium 1985 
defaulters. ( 4) Details Action were taken under 

Kolahal Adhinium 1985. 
Observations Specific protocol for taking 

appropriate action against 
the defaulters is required 

2. GT Use of Sound Limiter(s) in Have States/UT issued No 
direction all sound system / public Direction (YES/ No) 
dated address system for Observations Directions issued to users of 
15.11.2019 effective control of oise all public address system to 

Pollution use within prescribed limits 



4. Chandigarh 

SL 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. 

2. 

NGT's 
Directions 
dated 
15.03.2019 

NGT 
direction 
dated 
15.11.2019 

State PCBs may undertake Whether Noise No 
Noise level monitoring in Monitoring 
conjunction with the Police conducted by 
Department and take remedial ,,__S_P_C_'B __ s---'-(Y_E_S-"-/_· _N_o-')'-+-------------1 
action. I Vhether Police No 

I Department 
Engaged 111 

I 
Monitoring (YES/ 
No) 

I Tota~ ~o . of 
i districts m which 
i . . : morntormg 
I 
I undertaken 

Not mentioned 

I Observations 
I 

No Information on Noise 
monitoring 

Police Departments of all the Number of Sound 17 nos. of Sound Level 
States/UTs may obtain the Level Meter Meter procured for Police 
Noise monitoring devices ,_..L' f---._r_o_c_cl_re_L_i --1-D_e..._p._a_r_tn_1_e_n_t _ 
within a period of three months. ! Observations 
(2) j 

··--------+------------+------------- 
The Police Department of all the : Training Yes 
State/ UTs may also train their I Conducted 
staff regarding the use of such !D--c-0t_a_il_s_o_f_T_r_r._.i_n_i1-1g--+.-T-ra_i_n_i1 __ 1_g_p_r_o_v_i_d_e_d_a_t_t_h_e~ 
devices. (3) i conducted i time of handover of sound 

! level meter 
The Police Department of all the ' Protocol Direction issued to Police 
State/UTs may develop a developed Department to develop 
robust protocol for taking protocol 
appropriate action against th; [ Details ---+_;N~O-L-ie_t_a-il_s_p_1_·o_v_1 __ d_e_d-----l 

i-----------1 
defaulters. (4) i Observations --+-----------1---------------, 
Use of Sound Limiter(s) in all i Have States/UT No Information 
sound system / public address issued Direction 
system for effective control of ,-'-(v_i _E_S-1.1_1 _N_o~)/__ __ --+-------------1 
Noise Pollution Observations No Information 

® 



5. Daman and Diu & Dadra and N agar Haveli 

Sl. NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's State PCBs may undertake Whether Noise Daman Diu and Dadar 

Directions Noise level monitoring in Monitoring Nagar Haveli 
dated conjunction with the Police conducted by Pollution Control 
15.03.2019 Department and take remedial SPCBs (YES/ No) Committee has 

action. Whether Police submitted only 
Department ambient Noise 
Engaged ill monitoring data. 
Monitoring (YES / 
No) 
Total No of 02 
districts in which 
monitoring 
undertaken 
Observations Monitoring conducted 

at 08 locations: 
• 4 in Daman and; 
• 4 in Dadra and 

Nagar Haveli area. 
o mitigation action 

plan was received 
Police Departments of all the Number of Sound o information 
States/UTs may obtain the Level Meter 
Noise monitoring devices procured 
within a period of three Observations No information 
months. (2) 
The Police Department of all Training No information 
the State/UTs may also train Conducted Provided 
their staff regarding the use of Details of Training o information 
such devices. (3) conducted Provided 
The Police Department of all Protocol No information 
the State/UTs may develop a developed Provided 
robust protocol for taking Details o information 
appropriate action against the Observations Provided 
defaulters. (4) 

2. NGT Use of Sound Limiter(s) in all Have States/UT No Information 
direction sound system / public issued Direction 
dated address system for effective (YES/ No) 
15.11.2019 control of Noise Pollution Observations No Information 



6. Delhi 

r-----:----,------,----------------~------------------------- Sl. 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs may undertake Whether Noise Yes 
Noise level monitoring in Monitoring 
conjunction with the Police I conducted by SPCBs 
Department and take I (YES/ _N_o--'-)----+---------------1 
remedial action. Whether Police No 

Department 
Engaged m 

I M nitoring (YES / 
I No) 

Police Departments of all Number of Sound 
the States/UTs may obtain Level Meter 
the Noise monitoring- procured Police were made 
devices within a period o~: ,__..Observations - 
three months. (2) I i 

1 The Police Department of l Tt·aining Conducted I Yes 
i all the State/UTs may also ! Details of Training I Workshop and training of 
train their staff regarding 

I 
conducted officials of Delhi Police was 

the use of such devices. (3) conducted by Department of 
Environment 

The Police Department of Protocol developed Yes 
f--------__.____--j-------------, 

all the State/UTs may ' Details • Helpline no 155271 
develop a robust protocol developed for addressing 
for taking appropriate complaints related to 
action against the noise pollution. 
defaulters. (4) 

2. NGT 
direction 
dated 
15.11.2019 

Total No of districts 
in which monitoring 
undertaken 

05 Nos. of Real Time 
Ambient Noise Monitoring 
Stations are installed 

Observations Procurement of 26 Real Time 
Ambient Noise Monitoring 
Stations by DPCC are in 
process 
Procurement of 244 Sound 
level Instrument by Delhi 

Use of Sound Lirniter(s) in 
all sound system / public 
address system for 
effective control of Noise 
Pollution 

I 

• Awareness and 
sensitization programme 
conducted among RWAs 
and NGOs. 

" Advertisement on noise 
pollution played for 35 
seconds in 08 FM channels 
for 10 days. 

Observations Plan found adequate 
------t-------~---------, 

Have States/UT Yes 
issued Direction 
Observations Notification 

21.11.2019 issued 
mandatory use of 
limiters 

dated 
for 

sound 



7. Gujarat 

SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's State PCBs may undertake Whether Noise Yes 

Directions Noise level monitoring in Monitoring conducted 
dated conjunction with the by SPCBs (YES / No) 
15.03.2019 Police Department and Whether Police Yes 

take remedial action. Department Engaged 
in Monitoring (YES / 
No) 
Total No of districts in No information 
which monitoring 
undertaken 
Observations Monitoring conducted in 

routine manner 

Police Departments of all Number of Sound • 31 Nos. of sound level 
the States/UTs may Level Meter procured meter are planned for 
obtain the Noise procurement by SPCB. 
monitoring devices within • 33 Number of sound 
a period of three months. level meter are planned 
(2) for procurement by 

police department 
0 bserva tions - 

The Police Department of Training Conducted Yes 
all the State/UTs may also Details of Training Details not provided 
train their staff regarding conducted 
the use of such devices. (3) 
The Police Deparhnent of Protocol developed No 
all the State/UTs may Details - 

develop a robust protocol Observations No information Provided 
for taking appropriate 
action against the 
defaulters. (4) 

2. NGT Use of Sound Limiter(s) Have States/UT No 
direction in all sound system / issued Direction (YES 
dated public address system for / No) 
15.11.2019 effective control of I oise Observations No information Provided 

Pollution 



8. Haryana 

SL 
No. 

NGT 
Direction 

Content of Direction I 

I 
Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs 
undertake Noise 
monitoring 
conjunction with 
Police Department 
take remedial action. 

may / Whether Noise 
level · Monitoring 

m conducted by 
the SPCBs (YES/ No) 
and Whether Police 

Department 
' Engaged m 

I Monitoring (YES / 
i No) 

Communication 
Received. Detailed. 
action plan Not 
submitted 

l Total No of - 
I 

districts m which 
monitoring 
undertaken 
Observations - 

Police Departments of all Number of Sound - 
the States/UTs mav I Level Meter 
obtain the Nois~ I procured 

r-'------------i----------, monitoring devices i Observations 
within a period of three I 

, months. (2) 1 

I The Police Depar~-e-1-1 t-o--f--+-1

1

· _T_r_a1-,r-ii-n--g--------t--_ --------~ 

I all the State/ UTs may 1f---C_o_n_d_L_1c_t_eL_i -+---·---------1 
I also train their staff I Details of Training - 
regarding the use of such I conducted 
devices. (3) i 
The Police Department of i Protocol 
all the State/UTs may ~~velC2£_e_d --+-----------, 
develop a robust protocol i Details 

f------------t--------=----:---, 
for taking appropriate I Observations No information 
action against the Provided. 
defaulters. (4) 

2. NGT Use of Sound Limiter(s) Have States/UT - 
direction in all sound svstern / / issued Direction 
dated public address system for (YES/ No) 

-~---;-----------, 15.11.20191 effective control of Noise I Observations 
Pollution I 

No information 
Provided 



9. Himachal Pradesh 

SI. NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's State PCBs may undertake Whether Noise Yes 

Directions Noise level monitoring 1n Monitoring 
dated conjunction with the Police conducted by 
15.03.2019 Department and take SPCBs (YES/ No) 

remedial action. Whether Police Yes 
Department 
Engaged m 
Monitoring (YES / 
No) 
Total No of 83 locations in 6 district 
districts in which 
monitoring 
undertaken 
Observations Monitoring carried out at 

Kullu, Manali, Rampur, 
Shimla, Una, Ponta Sahib 
on weekly basis 

Police Departments of all the Number of Sound No 
States/UTs may obtain the Level Meter 
Noise monitoring devices procured 
within a period of three Observations Planning of Procurement 
months. (2) I of 13 Nos. of Sound level 

I 
meters for Police 
department. 

The Police Department of all Training No information Provided 
the State/UTs may also train Conducted 
their staff regarding the use Details of Training No information Provided 
of such devices. (3) conducted 
The Police Department of all Protocol - 

the State/UTs may develop a developed 
robust protocol for taking Details - 

appropriate action against Observations No information Provided 
the defaulters. (4) 

2. NGT direction Use of Sound Limiter(s) in Have States/UT - 

dated all sound system / public issued Direction 
15.11.2019 address system for effective (YES/ No) 

control of Noise Pollution Observations No information Provided 



10. Jammu and Kashmir 

SI. 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs may Whether Noise Yes 
undertake Noise level Monitoring 
monitoring m conducted by 
conjunction with the SPCBs (YES/ No) 

f--------'-----'--L--t------------------1 
Police Department 2111d 

take remedial action. 
'\-Vhether Police Yes 
Department 
Engaged in 
Monitoring (YES / 
~No) 
Total No of districts 

1 
02 districts 

i.11 which 
monitoring 
undertaken 
Observations Monitoring being carried out 

by SPCB on random basis at 03 
locations m Jammu and 10 
locations in Srinagar. 

Police Departments of all Number of Sound 60 Nos. of sound level meter 
the States/UTs may I Level Meter are proposed for procurement 

1 obtain the Noise I rnocured -----t-i_co_1_· P_o_li_c_e_D_P_~i:: ..... ·,a_1_t_n_1_e1_1_t 
7 

I monitoring devices ! Observations Specification is finalized and 
I within a period of three procurement is under process 
j months. 
I The Police Department of Training I Training proposed m the 

I 
all the State/UTs may Conducted month of July and 
also train their staff A ugust,2019 

f-------------t--....1.L..-'---------------j 
regarding the use of such I Details of Training Details of Training conducted 
devices. conducted not provided 
The Police Department of >---P_r_o_to_c_o:_l_c_:le_v_e_l_o_...ri_e_d-+_Y_e_s __, 
all the State/UTs may Details • Vehicle Emission 
develop a robust protocol monitoring team 
for taking appropriate cornpnsmg SPCB and 
action against the traffic police officials will 
defaulters. (4) conduct monitoring via 

mobile lab. 
• Status of pressure horn 

included 
certificate. 

• Awareness 

in PUC 

and 
sensitization programme 
on noise pollution through 
stakeholders, print and 
electronic media being 
conducted. 



h51. NGT Content of Direction Compliance Status of Action Points 
No. Direction 

• Authorities are defined 
and Silence zone identified 
in Srinagar and Jammu. 

Observations Protocol should identify 
designated authority and 
violation for taking action 
against defaulters 

2. NGT Use of Sound Lirniter(s) Have States/UT No information Provided 
direction in all sound system / issued Direction 
dated public address system (YES/ No) 
15.11.2019 for effective control of Observations 

Noise Pollution 



11. Karnataka 

SI. NGT I 
No. Direction 
1. NGT's 

Directions 
dated 
15.03.2019 

Content of Direction 
I 

Compliance Status of Action Points 

State PCBs may undertake I Whether 
Noise level monitoring in I Monitoring 
conjunction with the Police i conducted by 
Department and take / SPCBs (YES/ No) 

'-----------,1-----------------, remedial action. ! \Vhether Police 
I 

! Department 
I 

J Engaged in 
; Monitoring (YES / 
i No) 

Noise Yes 

Yes 

i Total No of 01 
! districts in which 
I monitoring 
1 undertaken 
Observations 10 Nos of real time ambient 

Noise monitoring stations 
are being operated in 
Bengaluru city 

Police Departments of all the : Number of Sound I Procurement of 108 no. I . 
' States/UTs may obtain the I Level Meter I sound level meter for 
! Noise monitoring devices procured i Police Department and 125 
within a period of three no. Sound Level meter for 
months. (2) Pollution Board is in 

process 
Observations Procurement in Process 

The Police Department of all , Training 
I 

the State/UTs may also train Conducted 
their staff regarding the use of 
such devices. (3) 

Yes, The board will 
conduct training on 
06.11.2019 to the concerned 
police personnel 

i Details of Training 
! conducted 

Details not provided 

The Police Department of all I Protocol 
the State/UTs may develop a L_d_e_v __ e_lo_i:_,_ed --t-p_o_li_c_e_d_e_p_a_1_·tm_e_1_1t -----, 
robust protocol for taking Details 

f----------------t------:-----:------:----=----::--::--1 appropriate action against the Observations No information Provided 
defaulters. (4) 

Protocol to be framed by 

Use of Sound Limiter(s) in all ! Have States/UT - 
I sound system / public [ issued Direction 

address system for effective L_(Y_. _E_S_/_N_To_. )------t-------:------:----=----::--::;--- 
control of Noise Pollution I Observations No information Provided 

~-~--------'---------------_;_-----------'------------~ 

2. NGT 
direction 
dated 
15.11.2019 



12. Kerala 

SI. NGT Direction Content of Direction Compliance Status of Action Points 
No. 
1. GT's Directions State PCBs may undertake Whether Noise No 

dated 15.03.2019 Noise level monitoring m Monitoring 
conjunction with the Police conducted by SPCBs 
Department and take (YES/ No) 
remedial action. Whether Police No 

Department Engaged 
in Monitoring (YES / 
No) 
Total No of districts il 
in which monitoring 
undertaken 
Observations • Proposed 4 Nos of Real 

time Noise monitoring 
stations. 

• Noise mapping for 
Thiruvananthrum was 
conducted by CRRI 

Police Departments of all the umber of Sound Nil 
States/UTs may obtain the Level Meter procured 
Noise monitoring devices Observations Specification of sound 
within a period of three level meter and the list of 
months. (2) leading suppliers were 

provided to the State Police 
department. 

The Police Department of all Training Conducted No 
the State/UTs may also train Details of Training Training planned in the 
their staff regarding the use conducted year of 2020 
of such devices. (3) I 
The Police Department of all Protocol developed - 

the State/UTs may develop a Details Timeline upto 2020 given 
robust protocol for taking for development of 
appropriate action against protocol by police 
the defaulters. (4) department 

Observations Protocol to be framed 
2. NGT direction Use of Sound Limiter(s) in Have States/UT - 

dated 15.11.2019 all sound system/ public issued Direction (YES 
address system for effective I No) 
control of Noise Pollution Observations No information Provided 

@ 



13. Madhya Pradesh 

SL 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs may undertake Whether Noise Yes 
Noise level monitoring in Monitoring 
conjunction with the Police I conducted by 
Department and take L-SP_C_B_s----'-(Y_E_S...!_/_N_o-'-) ----+---------------1 

remedial action. 1 Whether Police No 
Department 

. Engaged m 
j Monitoring (YES / 
i No) 
! Total No of districts 16 
in which 
monitoring 
undertaken 
Observations MP Poilution Control Board 

has conducted monitoring 
at 16 districts on annual 
basis 

Police Departments of all , Number of Sound Planned for procurement of 
the States/UTs may obtain i Level Meter 87 Sound level meter by 
the Noise monitoring lp,_r_o_c_u_r_e_J_. ------1-_P_o_l_ic_e_D_e .... ~p_a_1_'t_1n_e_P_, t ___, 

~

:levices within a period of I Observations Timeline provided for 
hree months. (2) : procurement of devices 

I 
______________ i_ -+-(_,__3_n_1_o_n_tl_1~s)'--------- 

. The Police Department of ! Training Yes 
all the State/ UTs rnay also ilL _C_o_1_1d_u_c_t_e_d -+-----------------J 
train the~r staff regarding I! Details of Training Planned for training on 
the use at such devices. (3) conducted regular basis 
The Police Department of ;,__· _P_ro_to_c_o_l_L_:le_v_·e_l_o_..._·p_.e_d---+_Y_es ----1 

all the State/UTs may Details Identification of authority, 
~----------; 

develop a robust protocol I Observations marking of sensitive area, 
for taking appropriate I constitution of inter 
action against the I departmental advisory 
defaulters. (4) committee for effective 

implementation of the rules, 
identification of sources of 
noise pollution and 
awareness programme 
included. in protocol 

2. NGT direction 
dated 
15.11.2019 

Use of Sound Limiter(s) in 
all sound system / public 
address system for effective 
control of Noise Pollution ____J _,__ _ 

Have States/UT 
issued Direction 
Observations 

No Information provided 



14. Maharashtra 

SL NGT Content of Direction Compliance Status of Action Points 

No. Direction 
1. NGT's State PCBs may undertake Whether Noise Letter from MPCB was 

Directions Noise level monitoring in Monitoring conducted received on 09/09/2019 
dated conjunction with the Police by SPCBs (YES/ No) but No attachment has 
15.03.2019 Deparhnent and take Whether Police been received stating 

remedial action. Department Engaged action taken report on 
in Monitoring (YES / Noise mapping done and 
No) subsequent action taken 

with regards to this. 
Total No of districts in 27 Cities 
which monitoring 
undertaken 
Observations Noise mapping is done in 

27 municipal corporation 
and data of 10 municipal 
corporation is received. 

Police Departments of all Number of Sound No information provided 
the States/UTs may obtain Level Meter procured 
the Noise monitoring Observations 
devices within a period of 
three months. (2) 
The Police Department of all Training Conducted 
the State/UTs may also train Details of Training 
their staff regarding the use conducted 
of such devices. (3) 
The Police Department of all Protocol developed 
the State/UTs may develop Details 
a robust protocol for taking Observations 
appropriate action against 
the defaulters. (4) 

2. GT direction Use of Sound Limiter(s) in Have States/UT issued 
dated all sound system / public Direction (YES/ No) 
15.11.2019 address system for effective Observations 

control of Noise Pollution 



15. Meghalaya 

SI. NGT Content of Direction I Compliance Status of Action Points I No. Direction 
1. NGT's State PCBs may undertake Whether Noise Yes 

Directions Noise level monitoring in Monitoring 
dated conjunction with the Police : conducted by SPCBs 
15.03.2019 Department and take j (YES/ No) 

remedial action. I Whether Police Yes 
: Department 
I Engaged in 
I Monitoring (YES I 
No) 

: T()tal No of districts 1 District 
I in which monitoring 
I undertaken 
1 Observations Monitoring carried out 

at Byrnihat city, Ribhoi 
District including (15 
industrial units) 

Police Departments of all the ! Number of Sound Proposal for 
States/UTs mav obtain the I Level Meter procurement of sound 
Noise monitoring devices ! procured level meter forwarded 

I within a period of three i Observations to CPCB 
i months. (2) i I 

I 

i The Police Department of all Training Conducted No Information 
j the State/UTs may also train ! Details of Training provided 
their staff regarding the use of I conducted 
such devices. (3) ! 

The Police Department of all Protocol developed 
the State/UTs may develop a Details 
robust protocol for taking Observations 
af propriate action against the I 
defaulters. ( 4) [ 

2. NGT direction Use of Sound Limiter(s) in al( ! Have States/UT 
dated sound system / public issued Direction 
15.11.2019 address system for effective (YES/ No) 

control of Noise Pollution Observations 



16. Manipur 

SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's State PCBs may Whether Noise No 

Directions undertake Noise level Monitoring conducted 
dated monitoring in by SPCBs (YES / No) 
15.03.2019 conjunction with the Whether Police No 

Police Department and Department Engaged 
take remedial action. in Monitoring (YES / 

No) 
Total No of districts in 
which monitoring 
undertaken 
Observations No monitoring conducted 

Police Departments of all Number of Sound 2 Nos. of Sound Level 
the States/UTs may Level Meter procured Meter available with SPCBs 
obtain the Noise Observations Proposal for procurement 
monitoring devices of 02 Sound level meter for 
within a period of three Transport department. 
months. (2) 
The Police Department of Training Conducted No information provided 
all the State/UTs may Details of Training 
also train their staff conducted 
regarding the use of such 
devices. (3) 
The Police Department of Protocol developed Yes 
all the State/UTs may Details No vehicle zone within city 
develop a robust protocol limits to decongest traffic. 
for taking appropriate Observations Protocol should identify 
action against the designated authority and 
defaulters. (4) violation for taking action 

against defaulters 
2. NGT Use of Sound Limiter(s) Have States/UT issued No information provided 

direction in all sound system/ Direction (YES/ No) 
dated public address system for Observations No information provided 
15.11.2019 effective control of oise 

Pollution 



17. Odisha 

SI. 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs may undertake 
Noise level monitoring in Monitoring 
conjunction with the Police conducted by SPCBs 
Department and take (YES/ No) 

f--'----'---'----------j-----------------i 
remedial action. ! WhEther Police Yes 

I Department 
Engaged in 
Monitoring (YES / 
No) 

Whether Noise Yes 

I otal No of districts No information provided 
. in which monitoring 
undertaken 
Observations No Mitigation plan 

Police Departments of a11 the Number of Sound 
States/UTs may obtain the Level Meter 
Noise monitoring devices procured 

f-A---------- 
w it hi n a period of three Observations 
months. (2) I 

I 

• 259 Sound level meter 
issued at district level. 

• Proposal to provide 
sound level meter to 
551 Police Station 
(One each) 

The Police Department of all ! Training Conducted 
l the State/ UTs may also train l 
their staff regarding the use 
of such devices. (3) 

.- Directed DSP to 
conduct training of 
officer in their 
jurisdiction. 

• SPCB will provide 
training as per 
requirement 

! Details of Training 
I - ' I conducted 

Details not provided 

The Police Department of all I Protocol developed No such protocol 
the State/UTs may develop ! - developed yet 

~----------1,--------'---...,__ --j 

a robust protocol for taking ! Details Police department 
i---------------j 

appropriate action against j Observations directed to develop 
the defaulters. (4) ! a robust protocol for 

taking appropriate action 
against the defaulters. i 

2. NGT 
direction 
dated 
15.11.2019 

Use of Sound Limiter(s) in 
all sound system / public 
address system for effective 
control of Noise Pollution 

! Have 
issued 

States/UT 
Direction 

Yes 

(YES/ No) 
Observations Installation 

limiters 
restrict 

of Noise 
to 

the Noise 
generation from 
Loud Speakers, Music 
Systems are regulated by 
the Police 
Department 



--. 18. Pondicherry 

SL 
No. 

NGT Direction Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs may undertake 
Noise level monitoring in Monitoring 
conjunction with the Police conducted by SPCBs 
Department and take ~(Y_E_S_,/'-----N_o...L) e------------~ 
rem.edial action. Whether Police 

Department Engaged 
in Monitoring (YES/ 
No) 

Whether Noise No 

0 

Total No of districts - 
in which monitoring 
undertaken 
Observations No Information on 

Noise monitoring 
Police Departments of all Number of Sound Nil 
the States/UTs may obtain Level Meter procured l------____.__-----+-------------1 
the Noise monitoring Observations 
devices within a period of 
three months. (2) 

02 Noise level 
monitoring meters will 
be purchased for the two 
districts of Pondicherry 
viz Pondicherry and 
Karaikal in consultation 
with 
Pollution 
Committee 

Pondicherry 
Control 

The Police Department of Training Conducted 
all the State/UTs may also Details of Training 
train their staff regarding conducted 
the use of such devices. (3) 

No 

The Police Department of Protocol developed Yes 1-------~~------------- 
a 11 the State/UTs may Details Proposed actions such as 
develop a robust protocol identification of noise 
for taking appropriate hot spots, awareness 
action against the programme on noise 
defaulters. (4) pollution, promoting E- 

vehicle, IEC 
programme, 
constitution of task force 
to address 
pollution issue 

noise 

Observations Protocol should identify 
designated authority 
and violation for taking 
action against defaulters 

2. NGT direction 
dated 
15.11.2019 

Use of Sound Limiter(s) in 
all sound system / public 
address system for effective 
control of Noise Pollution 

Have States/UT No Information 
issued Direction provided 
Observations 



19. Punjab 

SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's State PCBs may undertake Whether Noise No 

Directions Noise level monitoring in Monitoring conducted 
dated conjunction with the Police by SPCBs (YES / No) 
15.03.2019 Department and take Whether Police No 

remedial action. I Department Engaged in 
Monitoring (YES/ No) 
Total No of districts in -· 

which monitoring 
undertaken 
Observations No Information on 

I Noise monitoring I 

Police Departments of all i Number of Sound Level Nil 
the States/UTs may obtain Meter _procured 
the Noise monitoring Observations Specification provided 
devices within a period of to police departmen t 
three months. (2) 
The Police Department of Training Conducted No 
all the State/UTs may also . Details of Training 
train their staff regarding I conducted 
the use of such devkes. (3) I 
The Police Department of Protocol developed No 
all the State/UTs may Detz.ils 
develop a robust protocol Observations 
for taking appropriate 
action against the 
defaulters. (4) 

2. NGT Use of Sound Limiter(s) in Have States/UT issued No Information 
direction all sound system / public Direction (YES/ No) provided 
dated address system for Observations 
15.11.2019 effective control of Noise 

Pollution 



< . 
20. Tamil Nadu 

SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 
1. NGT's (State PCBs may Whether Noise Yes 

Directions undertake Noise level Monitoring conducted 
dated monitoring in by SPCBs (YES / No) 
15.03.2019 conjunction with the Whether Police No 

Police Department and Department Engaged in 
take remedial action. Monitoring (YES/ No) 

Total No of districts in - 
which monitoring 
undertaken 
Observations 10 Nos. of Real Time 

Ambient Noise 
monitoring stations are 
being operated In 

Chennai city 
Police Departments of all Number of Sound Level - 

the States/UTs may Meter procured 
obtain the Noise Observations Director General of 
monitoring devices Police, Tamil Nadu was 
within a period of three addressed to take 
months. (2) necessary actions for the 

procurement of sound 
level meter 

The Police Department of Training Conducted No, Training will be 
all the State/UTs may provided after 
also train their staff procurement 
regarding the use of such Details of Training - 
devices. (3) conducted 
The Police Department of Protocol developed No 
all the State/UTs may Details Robust protocol will be 
develop a robust protocol developed for further 
for taking appropriate appropriate action 
action against the Observations - 
defaulters. (4) 

2. NGT Use of Sound Limiter(s) Have States/UT issued No information 
direction in all sound system / Direction (YES / No) provided 
dated public address system for Observations 
15.11.2019 effective control of Noise 

Pollution I 



. . 
21. Telangana 

SI. 
No. 

NGT 
Direction 

Content of Direction i Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

State PCBs 
undertake Noise 
monitoring 
conjunction with 
Police Department 
take remedial action. 

may Whether Noise 
level Monitoring conducted 

m by SPCBs (YES/ No) 
the Whether Police 
and Department Engaged in 

Monitoring (YES/ No) 

Yes 

Yes 

Total No of districts in 1 

I
I which monitoring 
undertaken 

I Observations 
I 

• 11 Nos. of Real Time 
Ambient Noise 
Monitoring Stations is 
being operated. 

• TSPCB is carrying out 
the monitoring at 
some of the districts 
with manual Noise 
measuring 
instruments 

Police Departments of all Number of Sound Level 

I 
the . States./UTs . ~r,_ay LJ:._1_f'_te_.r_,p.__r_o __ c_u_1_·e_d +----,---------:--=-----=----1 
obtain the Noise I Observations No information provided 
monitoring devices ! 
within a period of three I 

I months. (2) 

Nil 

The Police Department of Training Conducted No 
I all the State/ UTs may f--D-e_t_a-il-s-'-'--o-f--T-1--a-, in-in-g---t--N-o-in----:-fo-1-·m_a_ti_o_n ' 
also train their staff conducted 
regarding the use of such I 
devices. (3) ! 
The Police Department of ! Protocol developed Yes 
all the State/UTs mayj 1- _D_'=_t_ar-·1·s _.._ +-.--Im_p_l_e_1n_e_n_t_a-ti_o_n_of---:-tl-1e1 

develop a robust protocol i MV act section 119 and 
I 

for taking appropriate ! 120 with regards to 
action against the horns and silencers 
defaulters. (4) respectively. 

• Setting up of helpline 
and publicize helpline 
in Hyderabad City for 
complaints against 
reported Non- 
compliance. 

Observations 

I 

Protocol should identify 
designated authority and 
violation for taking action 
against defaulters 



. ' 

-1. NGT Content of Direction Compliance Status of Action Points 
No. Direction 
2. NGT direction Use of Sound Limiter(s) Have States/UT issued No Information provided 

dated in all sound system/ Direction (YES / No) 
15.11.2019 public address system for Observations 

effective control of Noise 
Pollution 



_, 

22. Tripura 

SL 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

(State PCBs may undertake Whether Noise Yes 
Noise level monitoring in Monitoring 
conjunction with the Police I conducted by SPCBs 
Department and take i (YES / No) 

'----'--------''------'---------+----------- 
remedial action. I Whether Police Yes 

Department Engaged 
in Monitoring (YES/ 
No) 
TotalNoofdistrictsin 34 locations at 05 
which monitoring districts (Agartala, 
undertaken Udaipur. Ambassa, 

Kumarghat and 
Dharmanagar) 
Monitoring 
carried 

I
[ occasionally 

random basis 

Observations being 
out 
on 

Police Deparhnents of all the I Number of Sound Nil 
States/ UTs may obtain the f-1 _L_e_v_e_l _M __ e_t_e_r ...... p_r_o_c_u_re_L_i +----------:---- 

' Noise monitoring devices : Observations Ti.meline provided for 
I within a period of three i procurement of 
I months. (2) ---+! -+-_d_e_v_ic_e_s~(_3_m_o_1_1t_h_s~)-----1 
j The Police Department of all f-! _T_r_a_i1_1in_____,_g,_C_0_n_d._L_1c_t_e_d_+--N_o ----i 

I the State/UTs may also train I Details of Training Training will be 
their staff regarding the use ' conducted provided after 
of such devices. (3) I procurement of Sound 

Level Meter 

2. NGT direction 
dated 
15.11.2019 

The Police Department of all Protocol developed Yes 
f--------..!,__--+-------------1 

the State/UTs may develop a i Details 1. Designated 
f-------------, 

robust protocol for taking I Observations authority notified 
I 

appropriate action against j by Government. 
the defaulters. (4) I 2. Grievance cell 

i related to noise 
pollution 
formulated. 

3. Random check of 
pressure horns. 

4. Mass Awareness 
on Noise 
Pollution. 

5. Responsibilities 
fixed for Noise 
regulation 

Use of Sound Limiter(s) in 
all sound system / public 

Have States/UT Yes 
issued Direction (YES 
/ No) 



SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 

address system for effective Observations Tripura Government 
control of Noise Pollution has Notified policy 

(Use of loudspeakers 
are permitted only 
when amplifier(s) are 
attached to sound 
limiter(s)) for 
mandatory use of 
Sound Limiter(s) in all 
sound system / public 
address system for 
effective control of 
Noise Pollution in 
whole state of Tripura 



' 

23. West Bengal 

SI. 
No. 

NGT 
Direction 

Content of Direction Compliance Status of Action Points 

1. NGT's 
Directions 
dated 
15.03.2019 

(State PCBs may undertake Whether Noise Yes 
Noise level monitoring in J Monitoring 
conjunction with the Police · conducted bv SPCBs 
Department and take (YES/ No) 

1-'-----'--t...._-----+---------------j remedial action. Whether Police Yes 
l Department 
Engaged m 
Monitoring (YES / 

: No) 
: Total No of districts No Information 
l in which monitoring 
I undertaken 
Observations • 10 Nos. of Real Time 

Ambient Noise 
monitoring stations 
are being operated in 

I Kolkata city. 
I i • Manual Monitoring 
I being carried out 

I I occasionally on 
I I random basis 
! Police Departments of all the I Number of Sound 527 Sound Level Meter 
1 States/UTs ma? obtain the Level Meter and 527 Sound Limiters 
Noise monitoring devices ._I .,_p_.r_o_cu_re __ u_~------1 are provided to Police 
within a period of three I Observations Departments 
months. (2) 
The Police Department of all I Training Conducted Yes 

i-------'-'-------+---------~-----j 
the State/UTs rnay also train ! Details of Training Training provided to 
their staff regarding the use i conducted police department on 

I ' 
' of such devices. (3) i yearly basis 

2. NGT direction 
dated 
15.11.2019 

The Police Department of all ! Protocol developed Yes 
e---------_...___---+----------- 

t he State/UTs may develop a I Details 1. Designated L_. ---1 

robust protocol for taking ! Observations authoritv notified 
appropriate action against i by Government. 
the defaulters. (4) I 2. Mass Awareness on 

Noise Pollution. 
3. Responsibilities 

fixed for Noise 
regulation 

Use of Sound Limiter(s) in 
all sound system / public 
address system. for effective 
control of Noise Pollution 

I 

Have States/UT Yes 
issued Direction 

u_YES / No) 
! Observations West Bengal State 

Covernrnent has 
Notified policy for 
mandatory use of Sound 



. . 

,. 

,.___SL NGT Content of Direction Compliance Status of Action Points 
No. Direction 

Limiter(s) in all sound 
system / public address 
system for effective 
control of Noise 
Pollution in whole state 
of W.B "Use of 
loudspeakers are 
permitted only when 
amplifier(s) are attached 
to sound limiter(s 



-- 
Item Nos. 05 & 06 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 681/2018 
(I.A. No. 411/2019) 

WITH 
Original Application No. 10 / 20 19 (EZ) 

News item published in "The Times of India" Authored by Shri Vishwa 
Mohan 

Titled 

"NCAP with multiple timelines to clean air in 102 cities to be released 
around August 15" 

WITH 

Dr. Gautam Ghosh Applicant(s) 

Versus 

State of West Bengal & Ors. Respondent(s) 

Date of hearing: 15.11.2019 
Date of Order: 20.11.2019 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER 

ORDER 

s. CONTENT PARA 
No. No. 
I The issue: Remedial Action for air pollution in 122 01 

Non-Attainment Cities fNACs} 
II Order dated 08.10.2018 02 - 07 
III Order dated 15.03.2019 08 
IV Order dated 16.01.2019 09 
V Order dated 06.08.2019 10 
VI Report of the CPCB dated 14. 11.2019 - consideration 11 

of status of compliance of directions I to XlV in order 
dated 06.08.2019 

(a} Direction-I: Installation of Ambient Air Quality 12 
Monitoring Stations (AAQMSl 

(bl Direction-II: Model/SOP for Source Apportionment 13 
(SA) and Carrvina Canacitv (CC) of the NACs 

(c) Directions-III & IV: Review of Master Plans consistent 14 
with SA and CC and action in the light of law laid 
down in the order of Hon'ble Supreme Court in M.C. 
Mehta VS Union of India, (2004) 6 sec 588 with regard 
to Delhi 

1 



, 

(d) Direction-V: Development of Public Grievance 15 
Redressal Portal (PGRP) 

(el Direction-VI: Action Plans for additional 20 NACs 16 (f) Direction-VII: Finalization of Action Plans for 102 17 
NACs and EC regime 

(e:) Direction-VIII: Micro Planning of Action Plans 18 (hl Direction-IX: Comoensation reaime for Noise Pollution 19 (i) Direction-X: Revisitine: of NCAP 20 Ul Direction-XI: Remedial action for control of noise 21 
pollution including procurement of monitoring devices 
and installation of Noise Limiters 

(k) Direction-XII: Evaluation of existing Air Quality 22 
Monitoring Stations 

(1) Direction-XIII: Finalization of Emergency Response 23 
System (ERS) 

(m) Direction-XIV: Status of Consent and EC Funds 24 VII Further observations 25 -28 VIII Directions 29 

I. The Issue: Remedial Action for air pollution in 122 Non-Attainment 
Cities {NACs) 

1. This order is being passed in continuation of order dated 06.08.2019 

on the subject of remedial measures to be adopted to enforce the 

Ambient Air Quality Standards with reference to the provisions of the 

Air (Prevention and Control of Pollution) Act, 1981 (the Air Act) and 

the Environment (Protection) Act, 1986 (the EPA Act) in cities 

classified as 'Non-Attainment Cities' (NACs) 1 based on monitoring of 

the ambient air quality. Further question is compliance of Noise 

Pollution (Regulation and Control) Rules, 2000 (Noise Rules) framed 

under the provisions of the EPA Act. 

II. 

2. 

Order dated 08.10.2018 

Vide order dated 08.10.2018, this Tribunal noticed the newspaper 

report2 to the effect that 102 cities were identified as NACs for not 

meeting the prescribed standards of air quality. The Air Act stipulates 

stopping of any activity violating norms of air quality and taking steps 

1 

NAC has been defined as those "Cities which are exceeding annual average concentrations of any 
of the notified parameters with respect to National Ambient Air Quality Standards for 
consecutively five years". 

2 
Dated 03.08.2019 in the Times of India under the heading "NCAP with multiple timelines to 
clean air in 102 cities to be released around August 15". 

2 



for prosecution or other regulatory measures3 which have been read 

to include recovery of compensation on 'Polluter Pays' principle4. 

National Ambient Air Quality Standards are laid down under Section 

16(2}(h) of the Air Act.5 The Central Pollution Control Board (CPCB) 

compiled its report with reference to the said standards and 

published a list of 102 NACs6. The Gol prepared National Clean Air 

Programme (NCAP) proposing to reduce the pollution in next 10 years 

- 35% in next 3 years, 50% in next 5 years and 70-80% in next 10 

years. It may be noted that as a result of such exercise, earlier in the 

year 2017 number of NACs was 957 which number increased to 102 

in the year 2018 and has now reached 122. This shows that action 

taken so far is inadequate and does not match the increasing 

pollution. Apart from this, the real number might increase further if 

complete and accurate data is collected. 

3. The Tribunal noted the concern ansmg from such large scale air 

pollution which grapples the country in spite of statutory mechanism 

under the Air Act, directions of the CPCB under section 18(l}(b), 

dated 29.12.2015 and directions of the Hon'ble Supreme Court for 

control of vehicular pollution8, industrial and construction sector 

pollution9, power sector pollutfon-? and agricultural sector 

3 Section 22 read with Section 3 lA of the Air Act and 
4 Aryavart Foundation Vs. M/s Vapi Green Enviro Limited & Ors.O.A No. 95/2018, Indian Council 
for Enviro Legal Action & Ors. v. Union of India & Ors. (1996) 3 SCC 212 Para 16, Vellore 
Citizens Welfare Forum v. Union of India & Ors. (1996)5SCC647 Para 12 to 18 - holding that 
'Polluter Pay' principle is accepted principle and part of environmental law of the country, even 
without specific statute. 
'Notification dated 12.11.2009 issued by the CPCB 
'https:/ /cpcb.nic.in/uploads/ Non-Attainment_Cities.pdf 
7 http:l/cpcbenY1s.n1c.m/airpolluiion/fmc\me,.htm. Based on ambient air quality data obtained 

(2008-2010) under National Air Quality Monitoring Programme [NAMP) 
8 M.C. Mehta v. Union of India (1985)2 SCC 431, M.C. Mehta v. Union of India (2001) 3 SCC 756, 
M.C. Mehta v. Union of India [1998) 6 sec 63, M.C. Mehta v. Union of India (2002) 3 sec 356, 
M.C. Mehta v. Union of India (1998) 6 SCC 60 

9 M.C. Mehta v. Union of India (1997) 2 SCC 353, M.C. Mehta v. Union of India and Shriram 
Foods and Fertilizer Industries and Anr. (1986) 2 SCC 235, Rural Litigation and Entitlement 
Kendra, Dehradun v. State of U.P. (1985) 2SCC 431, Mohd. Haroon Ansari v. District Collector 
(1998) 6 sec 60, Union of India v. Union Carbide Co. (1989) 1 sec 674, M.C. Mehta v. Union of 

3 



ponutton- t and orders of this Tribunal dealing with the said issues12. 

The Tribunal also referred to a Comprehensive Action Plan (CAP) for 

air pollution control for NCR prepared in pursuance of order of the 

Hon'ble Supreme Court dated 06.2.2017 by the Environment 

Pollution (Prevention and Control) Authority (EPCA) in consultation 

with the CPCB and DPCC on 05.04.201713 and Graded Response 

Action Plan (GRAP) notified by the MoEF&CC on 12.01.2017 

stipulating specific steps for different levels of air quality such as 

improvement in emission and fuel quality and other measures 

for vehicles, strategies to reduce vehicle numbers, non- 

motorised transport network, parking policy, traffic 

management, closure of polluting power plants and industries 

including brick kilns, control of generator sets, open burning, 

open eateries, road dust, construction dust, etc.14 

4. Implementation of prescribed norms in the light of legal provisions 

and court directions remains a challenge. The consequence is that 

India is being ranked high in terms of level of pollution compared to 

many other countries with enormous adverse impact on public 

health. Most victims are children, senior citizens and the poor.15 

India (1992) 4 SCC 256, Sterlite Industries (India) Ltd. etc. v. Union of India & Ors.(2013) 4SCC 
575 , M.C. Mehta v. Union of India (2004) 6 SCC 588, M.C. Mehta v. Kamal Nath (2000)6 SCC 
213 

1° Consumer Education and Research Centre v. Union of India (1995)3 SCC 42, Dahanu Taluka 
Environment Protection group and Ors. v. Bombay Suburban Electricity Supply Company Ltd. 
and Ors (1991) 2SCC 539 

11 Arjun Gopal and Ors v. Union of India and Ors (2017) 16 SCC 280, Dr. B.L Wadhera v. Union of 
India and Ors ( 1996) 2 SCC 594 

11 
Vardhman Kaushik v. Union of India and Ors. O.A no. 21 of 2014, Vikrant Kumar Tongad v. 
Environment Pollution (Prevention and Control) Authority and Ors, O.A No. 118 of 2013, Satish 
Kumar v. Union of India and Ors, O.A. No. 56 (THc) OF 2013, Smt. Ganga Lalwani V. Union of 
India and Ors. O.A No. 451 of 2018 

13 

Report No. 71, EPCA-R/2-17 /L-21, Comprehensive Action Plan for air pollution control with the 
objective to meet ambient air quality standards in the National Capital Territory of Delhi and 
National Capital Region, including states of Haryana, Rajasthan and Uttar Pradesh. 14 
S.0. l 18(E), Notification, Ministry of Environment, Forest and Climate Change 15
1.tl..LIL' _ _._ 1. t_.~.1 n l 1 1 ~~J..l en TU'-' ctad-v1n1r1111nanl.,ind1c1-r;1pl;s-177-uut-(>f-180-lu- 

~~l~~l!..J 1w Ir 1 l • l_t .. ..ll <_l1>:!._~Sl.-HJH1.t'l"t·, h!l12.:U/v . .-\\\\.!ld!\..t\)ffl./d1.'lhl- 
new,;;d, 1L11 1 '1111 !J,, ::1·-~J.{,J, 1ti1-r1f-lc,-Oll11,.,·,1pk-sturti--t',<.;~(]J'.,!. 
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5. The GRAP categorises levels of pollution as severe plus, severe, very 

poor, moderate to poor. The action to be taken in such situations 

includes stopping entry of trucks, stopping construction activities, 

odd and even scheme of private vehicles, shutting of schools, closing 

of brick kilns, stone crushers, hot mix plants, power plants, 

intensifying public transport services, mechanised cleaning of road, 

and sprinkling of water, stopping the use of diesel generator sets, 

enhancing parking fees, etc. 

6. The MoEF&CC has by various notifications put restriction on 

activities in Coastal areas, Flood plains, Taj corridor Eco-sensitive 

zones, etc. in view of ecological sensitivity and impact of such 

activities on environment if such activities are carried out in 

unregulated areas. This needs to be extended to the NACs in view of 

impact on public health and environment to give effect to the 

'Precautionary' and 'Sustainable Development' principles. 

7. The Tribunal, after consideration of the issue on 08.10.2018, directed 

as follows: 

z. All the States and Union Territories with non­ 
attainment cities must prepare appropriate action 
plans within two months aimed at bringing the 
standards of air quality within the prescribed norms 
within six months from date of finalization of the 
action plans. 
ii. The Action Plans may be prepared by six­ 
member committee comprising of Directors of 
Environment, Transport, Industries, Urban 
Development, Agriculture and Member Secretary, 
State Pollution Control Board or Committee of the 
concerned State. The Committee may be called Air 
Quality Monitoring Committee (AQMC). The AQMC 
will function under the overall supervision and 
coordination of Principal Secretary, Environment of 
the concerned State/ Union Territory. This may be 
further supervised by the Chief Secretaries 
concerned or their counterparts in Union Territories 
by ensuring intra-sectoral co-ordination. 
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iii. The Action Plans may take into account the 
GRAP, the CAP and the action plan prepared by 
CPCB as well as all other relevant factors. The 
Action Plans may be forwarded to the CPCB by 
31.12.2018. The same may be placed before the 
Committee as directed in direction no. vi. The Action 
Plan will include components like identification of 
source and its apportionment considering sectors like 
vehicular pollution, industrial pollution, dust 
pollution, construction activities, garbage burning, 
agricultural pollution including pollution caused by 
burning of crop residue, residential and indoor 
pollution etc. The action plan shall also consider 
measures for strengthening of Ambient Air Quality 
{AAQ) monitoring and steps for public awareness 
including issuing of advisory to public for prevention 
and control of air pollution and involvement of 
schools, colleges and other academic institutions and 
awareness programmes. 
iv. The Action Plan will indicate steps to be taken 
to check different sources of pollution having speedy, 
definite and specific timelines for execution. 
v. The Action Plan should be consistent with the 
carrying capacity assessment of the non-attainment 
cities in terms of vehicular pollution, industrial 
emissions and population density, extent of 
construction and construction activities etc. The 
carrying capacity assessment shall also lay 
emphasis on agricultural and indoor pollution in 
rural areas. Depending upon assessed carrying 
capacity and source apportionment, the authorities 
may consider the need for regulating number of 
vehicles and their parking and plying, population 
density, extent of construction and construction 
activities etc. Guidelines may accordingly be framed 
to regulate vehicles and industries in non-attainment 
cities in terms of canying capacity assessment and 
source apportionment. 
vi. The Committee comprising of (a) Shri. Prashant 
Garqaua, Member Secretary, CPCB, (b) Dr. Mukesh 
Khare, Professor, IIT Delhi, and (c) Dr. Mukesh 
Sharma, Professor, IIT Kanpur shall examine the 
Action Plans and on the recommendations of the said 
Committee, the Chairman, CPCB shall approve the 
same by 31.01.2019. 
vii. The Chief Secretaries of the State and 
Administrators/ Advisors to Administrators of the 
Union Territories will be personally accountable for 
failure to formulate Action Plans, as directed. 
viii. The CPCB, SPCBs and State Pollution Control 
Committees shall develop a public grievance 
redressal portal for redressal of public complaints on 
air pollution along with a supervisory mechanism for 
its disposal in a time bound manner. Any visible air 
pollution can be reported at such portal by 
email/SMS. 
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ix. The CPCB and all the State Pollution Control 
Boards and Pollution Control Committees shall 
collectively workout and design a robust nationwide 
ambient air quality monitoring programme in a 
revised format by strengthening the existing 
monitoring network with respect to coverage of more 
cities/towns. The scope of monitoring should be 
expanded to include all twelve (12) notified 
parameters as per Notification No B- 
29016/ 20/ 90/ PCI-L dated 18th November, 2009 of 
CPCB. The continuous Ambient Air Quality 
Monitoring Stations (AAQMS) should be preferred in 
comparison to manual monitoring stations. The 
CPCB and States shall file a composite action plan 
with timelines for its execution which shall not be 
more than three months. It is expected that all such 
AAQMS shall be connected to central server of CPCB 
for reporting analysis of results in a form of Air 
Quality Bulletin for general public at regular 
intervals at/east on weekly basis and ambient air 
quality on continuous basis on e-portal. MoEF&CC 
will provide requisite funds for the purpose. 
MoEF&CC in consultation with Ministry of Housing 
and Urban Affairs, MoRTH, Ministry of Petroleum 
and Natural Gas, Ministry of Agriculture, 
Cooperation and Farmers Welfare or any other 
Ministry to lay down such guidelines as may be 
considered necessary for improvement of air quality 
in the country." 

III. 

8. 

Order dated 15.03.2019 

Thereafter, compliance of the above directions was reviewed on 

15.03.2019 in the light of report submitted by the CPCB on 

15.02.2019. The Tribunal observed: 

"5. In pursuance to the above, the CPCB has filed 
compliance report vide e-mail dated 15.02.2019. An 
updated status report has been furnished during the 
hearing by the learned counsel for the CPCB which is 
as follows:- 

"Action Plan received: 83 cities 
Action plan not received: 19 cities 
Action Plan approved by CCB: 46 
Action Plan not approved by CCB: 11 
Action Plan under Review: 26+3 (three revised plan of 
Telangana received) 

Monitoring Network worked out in consultation with 
SPCBs". 
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6. The question is the action to be taken for non­ 
compliance by the States in not preparing action 
plans or incomplete plans and further directions for 
execution of plans. 

7. Non-compliance of order of this Tribunal is 
a criminal offence under Section 26 of the 
National Green Tribunal Act, 2010 and in case 
of Government, Head of the Department is 
deemed to be guilty for such an offence. 
Punishment provided is sentence upto three 
years or fine upto Rs. 10 crores or both with 
additional fine for the every day's failure. 
Under Section 25 of the NGT Act, 2010, order of 
the Tribunal is decree of Civil Court to be 
executed as per Civil Procedure Code. Section 
51 Civil Procedure Code provides civil 
imprisonment as a mode for enforcing the 
decree. Alternatively, such further order can be 
passed as may be necessary to secure 
compliance. 

8. Vide order dated 16.01.2019 in 0.A. No. 
606/ 2018, the Tribunal directed Chief Secretaries of 
all the States to appear in person and furnish 
compliance of various orders of this Tribunal, 
including the above order dated 08.10.2018 with 
regard to non-attainment cities. The Chief Secretaries 
of five States have already appeared and most of the 
States have are still non-compliant. They have been 
directed to take necessary steps with improved 
institutional mechanism and approach. 

9. In view of non-compliance of orders of this 
Tribunal, on an important issue adversely 
affecting public health and lives of citizens, 
inspite of serious consequences statutorily 
provided by the Parliament, we direct Chief 
Secretaries of the States in respect of which 
action plans have not been filed i.e. Assam, 
Jharkhand, Maharashtra, Punjab, Uttarakhand 
and Nagaland to forthwith furnish such action 
plans. If such action plans are not furnished till 
30.04.2019, the States will be liable to pay 
environment compensation of Rs. 1 crore each. 
The States, where action plans are found to be 
deficient and deficiencies are not removed till 
30.04.2019, will be liable to pay Rs. 25 lacs 
each. The timeline for execution of the action 
plans is six months from the date of finalization 
of action plan. Budgetary provision must be 
made for execution of such plans. 

10. If action plans are not executed within the 
specified timeline mentioned above, the 
defaulting States will be required to pay 
Environmental Compensation and may also be 
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required to furnish performance guarantee for 
execution of plans in extended timeline as per 
recommendations received from CPCB. The 
CPCB may make its recommendation in the 
matter before the next date. 

11. The CPCB is directed to update the number 
of cities. If on parameters applied, there are 
other cities, not included in list of 102, such 
cities may be also included. 

12. We also direct CPCB to prepare noise 
pollution map and identify hotspots and 
categorize the cities with specified hotspots and 
propose a remedial action plan. Such report 
may be furnished within three months by e-mail 
at nqt.[i.linqci,gmail.com. We are informed that 
in 7 cities noise monitoring mechanism has 
already been established by the CPCB which is 
functioning on continuous basis and is 
connected to the server of CPCB. The CPCB may 
consider setting up such mechanism in all the 
cities which are found to be having noise level 
above approved the threshold." 

IV. 

9. 

Order dated 16.01.2019 

Apart from the above orders, it may be noted that vide order dated 

16.01.2019 in O.A No. 606/201816 the Tribunal directed the Chief 

Secretaries of all the States/UTs to appear in person with their 

reports on significant environmental issues affecting the health of 

people, including the issue of NACs 17 dealt with in the present 

proceedings. On 23.04.2019, in O.A No. 606/201818, the Tribunal 

directed CPCB to explore preparation of Annual Environment Plan for 

the country giving status of compliance of environmental norms and 

gaps, if any. In the process, to undertake assessment of damage to 

the environment in monetary terms so that by applying the 'Polluter 

Pays' principle, the cost of damage is recovered from identified 

polluters. Further orders passed by the Tribunal which have direct 

bearing on air quality include action for management of bio- 

16 Compliance of Municipal Solid Waste Management Rules, 2016 
17 Para 40 of Order dated 16.01.2019 
18 Compliance of Municipal Solid Waste Management Rules, 2016 (State of Tamil Nadu) 
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medical waste19, plastic waste managemerrtw, prohibiting 

polluting activity in polluted industrial areas21 and remediation 

of legacy waste dump-sites in the countrye>. 

V. Order dated 06.08.2019 

10. The matter was reviewed on 06.08.2019 in the light of the earlier 

proceedings and report dated 15.07.2019 filed by the CPCB. 

Following questions were framed for consideration: 

a. Whether a robust nationwide real time online continuous 
ambient air quality monitoring programme has been designed 
as admittedly there are shortcomings in the current air quality 
monitoring regime in view of area coverage and quality of 
data? 

b. Whether more cities have been identified as NACs and 
strategy to deal with the same has been prepared? 

c. Whether the States with NA Cs have prepared time bound and 
budgeted Action Plans for bringing the air quality of NACs in 
their States within the prescribed norms? 

d. Whether the components of such Action Plans are in 
conformity with the directions in order dated 08.10.201823? 

e. Whether environmental compensation regime has been 
designed on 'Polluter Pays' principle? 

f Whether CPCB, SPCBs and PCCs have developed a public 
grievance redressal portal? 

g. Further directions to deal with the situation." 

10.1 With reference to (a), it was found that number of 1500 real time 

Online Continuous Ambient Air Quality Monitoring Stations 

(OCAAQMS) was inadequate. CPCB suggested following number of 

minimum such stations based on 2011 consensus: 

I Population I Minimum No. of I Minimum no of I Total 

19 0.A No. 710/2017 
20 Execution Application No. 13/2019 
21 O.A No. 1038/2018 
22 O.A No. 519/2019 and 0.A No. 386/2019 
23 (!)Identification of source of pollution; (II) Determining source apportionment including sectors 

like vehicular pollution, industrial pollution, dust pollution, construction activities, garbage 
burning, agricultural pollution including pollution caused by burning of crop residue, 
residential and indoor pollution etc; (III) measures for strengthening of Ambient Air Quality 
(MQ) monitoring and (IV) Steps for public awareness including issuing of advisory to public for 
prevention and control of air pollution and involvement of schools, colleges and other academic 
institutions and awareness programmes. 

10 



(Census 2011) manual station under proposed CAAQMS 
NAMP 

1,00,000- l-Backqrourid. ]-Residential 4 
< 5,00,000 2-Residential/ 

Commercial 
5,00,000- ]-Background I-Residentiai 1- 6 

<10,00,000 2-Residential/ Traffic dominant 
Commercial area 

1- Commercial 
10,00,000- ] -Backqrourid 2-Residential 1- 8 

<50,00,000 2-Residential/ Traffic dominant 
Commercial area 

1- Commercial 
I-Induetrial area 

>50,00,000 l-Backqround in 4-Residential 3- 16 
upwind direction. Traffic dominant 
l-Backqround in down area 
wind direction 2- 3- Commercial 
Residential/ Commercial 2-lndustrial area 

Direction was issued to assess optimal number of stations 

required and to install such stations linking them to the central 

server of CPCB. Environmental Compensation (EC) and Consent 

funds available with CPCB/SPCBs/PCCs could be utilized for the 

purpose. Details of such funds were required to be furnished along 

with action plans. 

10.2 With regard to (b), it was noted that a portal "Sameer" has been 

developed by the CPCB and on that pattern all States/UTs could 

develop such stations. 

10.3 With regard (c), it was observed that 20 additional NACs were 

identified. Action plans were required to be prepared for the said 

additional 20 NACs within three months and after approval by CPCB, 

time bound action plans for remediation was to be initiated within 

three months. 

10.4 With regard to (d), action plans for the cities for which the same had 

not been finalized were required to be finalized within two months 

and for failure, compensation were liable to be paid in terms of order 

of this Tribunal already passed. 
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10.5 With regard to (e), it was observed that where action plans could not 

be enforced, provision for accountability, source apportionment (SA), 

carrying capacity (CC) assessment was necessary. The CPCB was to 

prepare a model/SOP on the pattern of models already developed with 

regard to Shimla, Kasuali and Mcleodganj. Report in respect of Delhi 

dated 22.04.20 l CJ filed in O.A No. 568/201624 was to be looked into. 

Apart from PM1u and PM2.~. other elements of pollution were also to be 

factored in. The Tribunal noted that Comprehensive Environmental 

Pollution Index (CEPI) prepared by the CPCB showing that 100 

industrial clusters were polluted warranted immediate remediation. 

Timeline for review of action plans and for further micro planning was 

to be reduced, 

10.6 With regard lo (fJ, the Tribunal noted various estimates about death 

and diseases caused by air pollution and the necessity of reversing 

such trend for protection of environment and public health. The rule 

or law required guilty being punished and required to pay 

compensation for restoration of the environment and health. The 

enforcement regime was not commensurate to the problem as 

number of violations for large scale violation under the Air Act, which 

were criminal offences, was illusive. Similarly, compensation 

assessed and recovered did not match the violations. 

10.7 With regard to (g), it was observed that proposal to reduce air 

pollution by 20%-30% by 2024 did not meet the Constitutional 

mandate of Right to breathe clean air. The targets were, thus, 

required to be increased and timeline required to be reduced. 

"Ajay Khera Vs. M/S Container Corporations of India Limited & Ors. Report by the CPCB is in 
relation to Carrying Capacity for Air Quality for Delhi- NCR 
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Air pollution by DG sets was required to be part of action plans 

including retrofitting of emission-control devices on generators 

already being used which aspect was pan of NCAP. Action was also 

required for action black carbon generators. It was further observed 

that unplanned industrial activities in residential areas were required 

to be closed/shifter as per mandate of judgment of Hon'ble Supreme 

Court in M.C. Mehta vs. Union of India, (2004) 6SCC 588. 

10.8 With regard to issue of noise pollution which was earlier dealt with on 

15.03.2019, directing procurement of noise monitoring devices, 

training of staff for using such devices and protocol for fixing noise 

meters with data loggers of noise creating equipments, the CPCB was 

directed to lay down scale of compensation for violations. The 

Tribunal noted that States of West Bengal and Tripura had already 

notified the requirement of fixing limiters on noise equipments which 

order was followed by this Tribunal vide order dated O 1.08.2019 in 

0.A. No. 519/ 2016, Hardeep Singh & Ors. vs SDMC & Ors. The said 

direction was extended to all the States/ UTs. 

10.9 Finally, following directions were issued: 

I. CPCB, SPCBs and PCCs need to ensure assessment and 
installation of the requisite number of real time Online 
Continuous AAQMS within six months from today and indicate 
progress in this regard before the next date. 

II. The Expert Team of CPCB to design a model/ SOP for source 
apportionment and carrying capacity assessment within two 
months which may be replicated for all the NA Cs. In the light of 
such study, further action may need to be considered by 
MoEF&CC within three months thereafter in terms of regulating 
the number of vehicles, action in terms of shift to e-vehicles and 
CNG vehicles, intensifying public transport system, mechanical 
cleaning of roads, enhancement of public parking facilities etc., 
improvement in fuel quality and traffic management, regulation 
of construction activities, strict adherence to siting guidelines 
with regard to stone crushers, mining, brick kilns, thermal 
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power plants, coal handling, air polluting industries, hot mix 
plants, etc. Besides, activities like crop burning and burning of 
trash wood/ leaves/ debris for heating in winters to be strictly 
regulated and violations penalized as has been done by 
notifications for ESZ, CRZ, Ganga Flood plains etc. 

III. Concerned Town & Country Planning departments (with 
whatever be the name in the State) of all the States/ UTs may 
ensure review of master plans specially for the NACs to be 
consistent with carrying capacity and source apportionment 
study reports within six months of such reports being available 
and furnish compliance reports to this Tribunal and CPCB. 

IV. Concerned States may evolve enforcement mechanism for 
closing/ shifting of industrial units other than household 
industries from residential/ non conforming areas in the light of 
law laid down in M. C. Mehta vs Union of India, (2004) 6SCC 
588. 

V. SPCBs/ PCCs need to develop interactive public grievance 
redressoi portals on the pattern of CPCB portal "Sameer" within 
two months if not already done. 

VI. Actions Plans need to be prepared by States for the additional 
20 NA Cs on the pattern of 102 NA Cs within three months and 
after its approval by CPCB within two months, States must 
initiate time bound action on remediation within next three 
months. 

VII. CPCB may finalize the pending action plans within two months. 
Environmental compensation may be deposited by the defaulting 
States in terms of our order dated 15.03.2019 with the CPCB. 

VIII. Timeline prescribed for reviewing action plans with regard to its 
report dated 15.07.2019 by the CPCB for further micro planning 
may be reduced from six months, preferably to four months. 
CPCB may give appropriate directions to the SPCBs/ PCCs 
accordingly. 

IX. CPCB must forthwith come out with a compensation regime 
within two months for air as well as noise pollution to the extent 
such norms have not yet been laid down. 

X. Having regard to adverse impact on public health and 
constitutional mandate that right to clean air is a fundamental 
right, the MoEF&CC may modify the NCAP by reducing the 
timelines and increasing the target for reduction of air pollution. 

XI. Noise Limiters need to be installed on potential noise polluting 
devices, including retrofitting the existing devices. Appropriate 
directions be issued by the States/ UTs within three months in 
the same manner as directed by this Tribunal for Delhi vide 
order dated 01.08.2019 in O.A. No. 519/2016, Hardeep Singh & 
Ors. us SDMC & Ors. 
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XII. The CPCB may also evaluate existing air quality monitoring 
mechanism of all States and UTs and furnish a report to this 
Tribunal before the next date in terms of capacity of its scientific 
and technical personnel both in terms of number of personnel 
and skill/ competence and outreach programmes on public 
awareness and suggestions for improvement. 

XIII. The CPCB and States may have robust Emergency Response 
System and preparedness by way of mock drills and measures 
to be taken in the scenario when air pollution levels become 
severe plus and severe. 

XW. The SPCBs and PCCs to submit details of 'consent' funds to 
CPCB and this Tribunal within two months alongwith Action 
Plans on the basis of template provided by CPCB. CPCB may 
scrutinize and approve such action plans within two months in 
accordance to our order dated 22.01.2019 in O.A. No. 101/2019. 
Finally, the State PCBs and PCCs may execute their Action Plans 
within next one year thereafter. 

XV. The Environmental Compensation levied by State Transport 
Departments may be divided in the ratio of 50:25:25 amongst 
the States, the SPCBs/ PCCs and the CPCB." 

VI. Report of CPCB dated 14.11.2019 - consideration of status of 
compliance of directions I to XIV in order dated 06.08.2019 

11 Accordingly, report dated 14.11.2019 has been filed by the CPCB. We 

have considered the report with the assistance of learned Counsel 

present. We proceed to consider the report and status of compliance 

with reference to each of the directions in the order dated 06.08.2019 

as follows. 

a) Direction - I: 

Installation of Ambient Air Quality Monitoring Stations (AAQMSI 

12 With regard to direction No. (I), it is stated that criteria has been 

evolved based on population and area of the cities according to which 

800 CAAQMS and 1250 Manual Stations are required in addition to 

the existing ones. At present, proposal is to install 202 CAAQMS in 

114 cities out of which process to install 152 is underway. Let 

assessed number of stations be installed within one year and 

quarterly progress reports furnished to CPCB by all the SPCBs/PCCs. 
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First such report may be furnished by O 1.04.2020. All such stations 

should be connected to the server of the CPCB and data displayed at 

the national portal on online real-time basis with AQI in public 

domain. CPCB may have its own stations at such critical locations as 

considered necessary. All the 12 notified parameters should be duly 

monitored by the CAAQMS. In default of compliance, SPCB/PCCs will 

be liable to pay compensation@ Rs. 5 Lakh per month starting from 

01.01.2021. Failure may also be reflected in the ACRs of the Member 

Secretaries of SPCBs/PCCs. 

Procurement of such equipments may preferably be through 

Government E-marketing (GeM) Portal of Govt. of India. CPCB may 

take steps to have standards/specifications and accredited/reputed 

vendors notified on the said portal. CEO, GeM, may also take 

necessary steps in the matter. 

b) Direction - II: 

Model/SOP for Source Apportionment (SA) and Carrying Capacity 
(CCI of the NACs 

13 With regard to direction No. (II), it is stated the methodology for 

Source Apportionment and Carrying Capacity study has been evolved 

which needs to be revised. Draft framework has already been shared 

with the expert and the SPCBs/PCCs on 10.10.2019. Let SA and CC 

be completed within three months by the SPCBs/PCCs utilizing 

available data, based on which MoEF&CC may take further follow up 

action in terms of direction para II of order dated 06.08.2019 quoted 

above. SPCBs/PCCs may furnish action taken report to CPCB so that 

CPCB can file an appropriate report before this Tribunal. For any 

default, compensation will be liable to be paid @ of Rs. 5 lakh per 

month after 01.04.2020. Failure may also be reflected in the ACRs of 
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the Member Secretaries of SPCBs/PCCs. MoEF&CC may file 

compliance report before the next date. 

c) Direction - III and IV: 

Review of Master Plans consistent with SA and CC and 
action in the light of law laid down in the order of Hon'ble Supreme 
Court in M.C. Mehta vs Union of India, (20041 6 sec 588 with 
regard to Delhi 

14 With regard to direction No. (III) and (IV), requiring Town Country 

Planning Departments of all States/UTs to review master plans for 

NACs in accordance with the CC and SA studies and also evolving 

mechanism for closing/shifting industrial units from residential/non- 

conforming area, no report has been furnished. Review of master 

plans may require CC and SA studies, which have not yet been 

completed. The review of master plans may now be carried out in the 

light of the studies within six months from the date of such studies in 

above terms. Mechanism for shifting industrial units from residential 

areas may be evolved immediately. Let both these aspects be 

complied by the all the States/UTs and reports furnished to the 

CPCB. The Chief Secretaries concerned may monitor compliance. In 

default, the concerned States/UTs will be liable to pay compensation 

@ Rs. 5 lakhs per month after the stipulated timeline already 

mentioned. The compensation may be recovered by the States/UTs 

from the erring officers and appropriate entries may also be made in 

the ACRs of the concerned Heads of the Departments. The CPCB may 

prepare a comprehensive report and furnish the same before the next 

date. 

d) Direction - V: 

Development of Public Grievance Redressal Portal (PGRPI 
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15 With regard to direction No. (V), it is stated that 38 cities have 

developed Public Grievance Redressal Portal (PGRP). PGRPs may be 

developed for the remaining NACs and report furnished by the 

SPCBs/PCCs to CPCB within two months. In default, SPCBs/PCCs 

concerned wi11 be liable to pay compensation (Cl!. Rs. 2 lakhs per month 

from 0102.2020. CPCB may file a compliance report. Failure may 

also be reflected in the ACRs of the Member Secretaries of 

SPCBs/PCCs. 

e) Direction - VI: 

Action Plans for additional 20 NACs 

16 With regard to direction No. (VI), it is stated that there is partial 

compliance with regard to 10 out of 20 newly added cities. 

Compliance may also be ensured for the remaining cities and report 

furnished to CPCB by the States/UTs by 31.01.2020. In default, 

compensation will be liable to be paid@ Rs. 10 lakhs per month from 

01.02.2020. The compensation may be recovered by the States/UTs 

from the erring officers and appropriate entries may also be made in 

the ACRs of the Heads of the Departments concerned. 

f) Direction - VII: 

Finalization of Action Plans for 102 NACs and EC regime 

17 With regard to direction No. (VII), it is stated that direction has 

already been complied. Let the approved action plans be executed 

accordingly in terms of the timeline provided therein and compliance 

report furnished by Chief Secretaries of the concerned States/UTs to 

CPCB on quarterly basis starting from 01.04.2020. CPCB may file 

compliance report before this Tribunal. Failure on this regard may be 

visited with adverse consequences. 
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g) Direction - VIII: 

Micro Planning of Action Plans 

18 With regard to direction No. (VIII), there is compliance by 38 cities. 

Let the States/UTs ensure compliance with regard to the remaining 

cities within by 30.06.2020. In default, the States/UTs will be liable 

to pay (ci) Rs. 5 lakhs per month till compliance. The compensation 

may be recovered by the States/UTs from the erring officers and 

appropriate entries may also be made in the ACRs of the concerned 

Heads of the Departments. 

h) Direction - IX: 

Compensation regime for Noise Pollution 

19 With regard to direction No. (IX), EC graded is regime based on 

population. For noise pollution, EC regime has been prepared and 

furnished by CPCB in O.A. No. 519/2016. 

i) Direction - X: 

Revisiting of NCAP 

20 With regard to direction No. (X), action was to be taken by the 

MoEF&CC but there is no report of compliance. Let the same be done 

before the next date, failing which the Tribunal have no option except 

to take coercive measures against concerned officers. 

j) Direction - XI: 

Remedial action for control of noise pollution including 
procurement of monitoring devices and installation of Noise 
Limiters 

21 With regard to direction No. (Xl), the States/UTs have not furnished 

the compliance reports. Let the same be complied with and report 

furnished to CPCB by 31.03.2020. CPCB may furnish a 

comprehensive report to this Tribunal. If the said direction is not 
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complied with, the defaulting States/UTs will be liable to pay 

compensation <ti! Rs. 2 lakhs per month which may be collected by the 

CPCB and recovered from the salary of the concerned Heads of the 

Departments. 

Procurement of requisite equipments may preferably be 

through Government E-marketing (GeM) Portal of Govt. of India. 

CPCB may take steps to have standards/ specifications and 

accredited/reputed vendors notified on the said portal. CEO, GeM, 

may also take necessary steps in the matter. 

k) Direction - XII: 

Evaluation of existing Air Quality Monitoring Mechanism 

22 With regard to direction No. (XII), the CPCB has sought time till 

05.12.2019 to make its evaluation. Let the same be done positively by 

31.12.2019 and a compliance report filed before the next date. As 

already directed, the evaluation should not only be sound in terms of 

scientific and technical capacity but also effectiveness of the outreach 

programme. 

I) Direction - XIII: 

Finalization of Emergency Response System (ERS) 

23 With regard to direction No. (XIII), the CPCB has given particulars of 

its own system with regard to NCR but not with regard to rest of the 

country. Let the same be done now and compliance report filed before 

the next elate. The States have not given their response which may 

now positively be done within one month, failing which the Tribunal 

have no option except to take coercive measures against concerned 

officers. 

m) Direction - XIV: 
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Status of Consent and EC Funds 

24 With regard to direction No. (XIV), the CPCB has merely given a 

template for action plan but no further information has been 

furnished with regard to availability of EC and Consent funds with 

SPCBs/PCCs and their action plans except the one for the State of 

Chhattisgarh. Action plan furnished by the State of Chhattisgarh 

unfortunately has gone astray and against the order of this Tribunal. 

The direction in paragraph 12 of order dated 06.08.2019 was to 

utilize EC funds for installing the equipments and 

remediation/ restitution of degraded environrnen t. The Chhattisgarh 

plan is which as Annexure - (xiv) to the report of the CPCB mentions 

constructions of buildings, laboratories, offices, residential houses 

which are not purposes for which such amount can be spent. Doing 

so may call for prosecution of the concerned officers for mis­ 

appropriation. The Chhattisgarh State PCB is directed to take 

remedial steps and modify its action plan in terms of instructions of 

CPCB and direction of this Tribunal. Fresh action plan may be 

furnished to CPCB by 31.01.2020. We also disapprove the inaction by 

other SPCBs/PCCs in not complying with the directions. All other 

SPCBs/PCCs may give their action plans latest by 31.01.2020. In 

default, the erring SPCBs/PCCs will be liable to pay environmental 

compensation ([il Rs. 5 lakhs per month till compliance of the 

directions which may be liable to be recovered from the concerned 

Chairmen and Member Secretaries. Failure may also be reflected in 

the ACRs of the Member Secretaries of SPCBs/PCCs. CPCB may file a 

consolidated report on the subject before the next date. 

VII. Further observations 
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25 We may add that it is well known that afforestation is one of the 

mitigation measures against air pollution. It needs to be explored by 

the MoEF&CC and concerned States/UTs whether a part of CAMPA 

funds can be utilized for special afforestation drive in 122 NACs. If so 

further necessary action be taken and a report furnished to this 

Tribunal by the MoEF&CC before the next date. 

26 As already noted in para 9, one of the major untackled problem is 

remediation of legacy waste dump sites in the country releasing 

emissions in the ambient air. Often there are incidents of fires in 

such dump sites further adding to air pollution. Apart from other 

steps, focused attention may be required to ensure bio-remediation of 

such dump sites for which this Tribunal has already issued 

exhaustive directions in 0.A. No. 519/2019 as already noted in para 

9 above. 

27 With regard to finalization of Emergency Response System (ERS), we 

are of view that the State Disaster Management Authorities in 

coordination with the SPCBs/PCCs and State Units of Meteorological 

Departments may include emergency as a part of disaster 

management and develop ERS accordingly which may be placed in 

public domain. 

28 The problem of air pollution remains unabated having its toll on 

environment and public health. The States/UTs which are able to 

successfully control air pollution in measurable terms in respect of 

122 NACs may place their successful models and best practices on 

their respective websites for the benefit of others. 

VIII. Directions 
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29 In view of above, we direct as follows: 

i) Let assessed number of stations be installed within one year and 

quarterly progress reports furnished to CPCB by all the 

SPCBs/PCCs. First such report may be furnished by O 1.04.2020. 

All such stations should be connected to the server of the CPCB 

and data displayed at the national portal on online real-time 

basis with AQI in public domain. CPCB may have its own stations 

at such critical locations as considered necessary. All the 12 

notified parameters should be duly monitored by the CAAQMS. In 

default of compliance, SPCB/PCCs will be liable to pay 

compensation@ Rs. 5 Lakh per month starting from 01.01.2021. 

Failure may also be reflected in the ACRs of the Member 

Secretaries of SPCBs/PCCs. 

Procurement of such equipments may preferably be 

through Government E-marketing (GeM) Portal of Govt. of India. 

CPCB may take steps to have standards/specifications and 

accredited/reputed vendors notified on the said portal. CEO, 

GeM, may also take necessary steps in the matter. 

ii) Let SA and CC be completed within three months by the 

SPCBs/PCCs utilizing available data, based on which MoEF&CC 

may take further follow up action in terms of direction para II of 

order dated 06.08.2019 quoted above. SPCBs/PCCs may furnish 

action taken report to <;:PCB so that CPCB can file an appropriate 

report before this Tribunal. For any default, compensation will be 

liable to be paid @ of Rs. 5 lakh per month after 01.04.2020. 

Failure may also be reflected in the ACRs of the Member 
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Secretaries of SPCBs/PCCs. MoEF&CC may file compliance 

report before the next date. 

iii) The review of master plans may now be carried out in the light of 

the studies within six months from the date of such studies in 

above terms. Mechanism for shifting industrial units from 

residential areas may be evolved immediately. Let both these 

aspects be complied by the all the States/UTs and reports 

furnished to the CPCB. The Chief Secretaries concerned may 

monitor compliance. In default, the concerned States/UTs will be 

liable to pay compensation @ Rs. 5 lakhs per month after the 

stipulated timeline already mentioned. The compensation may be 

recovered by the States/UTs from the erring officers and 

appropriate entries may also be made in the ACRs of the 

concerned Heads of the Departments. The CPCB may prepare a 

comprehensive report and furnish the same before the next date. 

iv) PGRPs may be developed for the remaining NACs and report 

furnished by the SPCBs/PCCs to CPCB within two months. In 

default, SPCBs/PCCs concerned will be liable to pay 

compensation @ Rs. 2 lakhs per month from 0 1.02.2020. CPCB 

may file a compliance report. Failure may also be reflected in the 

ACRs of the Member Secretaries of SPCBs/PCCs. 

v) Compliance may also be ensured for the remaining cities and 

report furnished to CPCB by the States/UTs by 31.01.2020. In 

default, compensation will be liable to be paid @ Rs. 10 lakhs per 

month from 0 1.02.2020. The compensation may be recovered by 

the States/UTs from the erring officers and appropriate entries 
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may also be made in the ACRs of the Heads of the Departments 

concerned. 

vi) Let the approved action plans be executed accordingly in terms of 

the timeline provided therein and compliance report furnished by 

Chief Secretaries of the concerned States/UTs to CPCB on 

quarterly basis starting from 01.04.2020. CPCB may file 

compliance report before this Tribunal. Failure on this regard 

may be visited with adverse consequences. 

vii) Let the States/UTs ensure compliance of directions with regard to 

the remaining cities in terms of observations in Para 18 within by 

30.06.2020. In default, the States/UTs will be liable to pay@ Rs. 

5 lakhs per month till compliance. The compensation may be 

recovered by the States/UTs from the erring officers and 

appropriate entries may also be made in the ACRs of the 

concerned Heads of the Departments. 

viii) Let the NCAP be revisited in terms of observations in Para 20 

before the next date, failing which the Tribunal have no option 

except to take coercive measures against concerned officers. 

ix) Let the directions for control of noise pollution be complied with 

in terms of observations in Para 21 and report furnished to CPCB 

by 31.03.2020. CPCB may furnish a comprehensive report to this 

Tribunal. If the said direction is not complied with, the defaulting 

States/UTs will be liable to pay compensation@ Rs. 2 lakhs per 

month which may be collected by the CPCB and recovered from 

the salary of the concerned Heads of the Departments. 
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Procurement of requisite equipments may preferably be 

through Government E-marketing (GeM) Portal of Govt. of India. 

CPCB may take steps to have standards/specifications and 

accredited/reputed vendors notified on the said portal. CEO, 

GeM, may also take necessary steps in the matter. 

x) Let the evaluation of monitoring stations be done positively by 

31.12.2019 in terms of observations in Para 22 and a compliance 

report filed before the next date. As already directed, the 

evaluation should not only be sound in terms of scientific and 

technical capacity but also effectiveness of the outreach 

programme. 

xi) Let the steps for ERS be taken as per observations in Para 23 and 

compliance report filed before the next date. The States have not 

given their response which may now positively be done within one 

month, failing which the Tribunal have no option except to take 

coercive measures against concerned officers. 

xii) The Chhattisgarh State PCB is directed to take remedial steps 

and modify its action plan on the subject of EC and Consent 

funds in terms of instructions of CPCB and direction of this 

Tribunal. Fresh action plan may be furnished to CPCB by 

31.01.2020. We also disapprove the inaction by other 

SPCBs/PCCs in not complying with the directions. All other 

SPCBs/PCCs may give their action plans latest by 31.01.2020. In 

default, the erring SPCBs/PCCs will be liable to pay 

environmental compensation @ Rs. 5 lakhs per month till 

compliance of the directions which may be liable to be recovered 

from the concerned Chairmen and Member Secretaries. Failure 
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may also be reflected in the ACRs of the Member Secretaries of 

SPCBs/PCCs. CPCB may file a consolidated report on the subject 

before the next date. 

xiii) It needs to be explored by the MoEF&CC and concerned 

States/UTs whether a part of CAMPA funds can be utilized for 

special afforestation drive in 122 NACs. If so, further necessary 

action be taken and a report furnished to this Tribunal by the 

MoEF&CC before the next date. 

xiv) Apart from other steps, focused attention may be required to 

ensure bro-remediation of legacy waste dump sites for which this 

Tribunal has already issued exhaustive directions in O.A. No. 

519/2019 as already noted in para 9 above. 

xv) With regard to finalization of Emergency Response System (ERS), 

we are of view that the State Disaster Management Authorities in 

coordination with the SPCBs/PCCs and State Units of 

Meteorological Departments may include emergency as a part of 

disaster management and develop ERS accordingly which may be 

placed in public domain. 

xvi) The States/UTs which are able to successfully control air 

pollution in measurable terms in respect of 122 NACs may place 

their successful models and best practices on their respective 

websites for the benefit of others. 

Copies of this order be sent to MoEF&CC, Ministry of Earth Sciences, 

Govt. of India, CPCB, SPCBs/PCCs, Chief Secretaries of all 

States/UTs, State Disaster Management Authorities of all States/UTs 

by e-mail. 
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